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TAMIL NADU ACT NO. 9 OF 1982.*
THE TAMIL UNIVERSITY ACT, 1982,
[Received the assent of the Governor on the Sth March
1982 ; first published in the Tamil Nadu- Government

Gazette Extraordinary on.the 9th March 1982 (Ma:z
"725-2013-T ' hiruvalluvar Aandu),]

“4n Act to provide for the establzshment and mcoryoratwn

of Tamil Umverszty at Thanjavur,

WHEREAS it is expedlent that a University should be
formed exclusively for the Tamil language which has a
glorious and ancient literary and cultural tradition and
heritage and whose contribution in the areas of Prose,
Poetry, Drama, Dance, Sculpture, Paintings, : Medicities,
Philosophy and other aljied areas is far more extensive than
-has been realised by the Indian Scholars tlll today 3ot

AND WHEREAS it i; desirable to estabhsh a Unwersny of
unitary and residential type for furthering the advancempnt
of learning and prosccution of résearch in Tamil; -

- BE it enacted by the legislature of the State of Tamil Nddu

in the Thirty-third year of the Republic of Indxa as follows:-

CHAPTER I. _; RN

_PRELIMINARY. ©oey,
Short title and 1. (1) This Act may be called the Tam11 Umverslty‘
commencements Act, 1982. . LA A

Definitic as.

g

(2) The section and eectlons 2 3 4 9 10 11712,
13, 14, 15, 17, 35, 43, 44, 45, 48 and 49. shall ‘be deemed ‘

to have come into force on. the, 15th day of September
1981 and the rest of this Act shall eome into force * on- Such
date as the Government may, by notification, appoints

2. In this Act, upless'the context otherwxse réqulres‘;“
(a) Government ” means the étate Government ;

(b) * hostel ” means a ‘unit of res. dence for the
students of the University maintained or recognised by
the University in accordance with the provisions of this
Act and includes a hostel recognic~d as such by the Univer-
sity under this Act ;

*For Statemant of Objects and Reasons, see Tamil Nadu Govern-
ment Gazette Extraordinary, dated the 11th February 1982, Part 1Vem

8 :ctions 1, page 90.
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,, (c) “notified date” means the date specified in the
notification issued under sub-section (2) of section' 1;

~ (d) ““ prescribed ” means prescribed by this Act or
the statutes ; | " : S

. (¢) “ statutes > means the statutes of the University
made under this Act ;

(f) ¢ teachers ” means Professors, Readers, Lecturers,
Tutors, Fellows and other like persons as may be declared
by the statutes to be teachers ; ;

(g) * University” means the Tamil University
established under section 3 ; L

b2

« () « University Grants Commission means ‘the
Commission established nunder section 4 of the University
' Grantsﬂcommission Act, 1956 (Central Act 3 of 1956) ;

(i) “ University library” means a library main-
tained by the University, whether instituted by it or not.

CHAPTER IL
THE UNIVERSITY.

3. (1) For furthering the advancement ‘of learniﬁg E;tfi':)gishment

and prosecution of research in Tamil there shall be estab- yniversity.
lished a University by the name *° The Tamil University”,

- (2) The University shall be a body corporate, shall
have perpetval succession and a common seal and shall
sue and be sued by the said name.

_ | (3) The Univers‘ity shall be of the unitary and resi-
dential type.

(4) No institution affiliated to, or associated witk
or maintained by, any other University in the State shall
be recognised by the University for any purpose, except
with tke prior approval of the Government and the con-
cerned University.

(5) The headquarters of the University shall be
located within the limits of the Thanjavur Munizipality or
in any plice within a radius of twenty-five kil metres 1
around those limits, e :
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4. The University shall have the following objects
and powers, namely —

(1) to function as a high-level research centre ;

(2) to impart training to those residing within and
Yeyond India who desire to study Tamil ; .

(3) to facilitate and regul~te research in fields like
Art, Culture, Music, Stage-plays, Painting, Sculpture,
Architecturs, Literature, Grammer, Linguistics,History,
Religion, Philosophy, G ography, Soil Scienccs, Astro-
nomy, Navigtion and Shipping, Astrology, Siddha
Medicine, Enginecring Scicnces and Handicrafts that
have developed on the basis of the Tamil language ;

(4) to transiate books in other languages into
Tamil 2ccording to the needs in consonance with the ob-
j:ctives of the University and also to translate books in
Tamil into other Janguages ; B

(5) to preserve and publish palm-leaf manuscripts
and rare ancient books ;

(6) to search for and complle epigraphs relating
to Tamil language, Tamil culture and History of the Tamils
and publish them with its findings based on research ;

(7) to compile and rublish Tamil words, expressions,
colloquial terms, words peculiar to Industries and Agri-
culture, which are used by Tamils in Tamil Nadu and also
in -other countries where Tamils live ; ‘

- (8) to provide for research on ancient times with an
eye on:future scientific developments ;

) to vprovide for research and determine the prii;
cedures regarding development of Tamil language embody-
ing in it<elf all the educational fields existing in the develop- -

ing world and evolving suitable approach therefor ; . '

(10) to institute degrees, titles, diploma and -other
academic distir ctions ; |

(11) to confer degrees, titles, diploma and other
academic distinctions on persons who shzll have carried:
out reseurch in the University or in any other centre of

institution recognised by the University itions -
prescritad - ¥ under conditions
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(12) to confer honorary degrees or other academic
dictinctions in the prescribed manner and under conditions
prescribed. ;

: (13) to supervise and control hostels and to regulate.
and enforce discipline among the students of the University
and to make arrangements for promoting their health
and general welfare ; |

(14) to prescribe conditions under which the award
of any degree, title, diploma and other academic distinctions
to persons may be withheld ;

(15) to co-operate with any other University,
authority or association or any other public or private
body having in view the promotion of purposes and objects
similar to those of the University for such purposes as
may be agreed upon on such terms and conditions, as may,
from time to time, be prescribed ; :

(16) to establish and maintain University libraries,
research stations, museums for research and publication
burean ;

(17) to institute research posts and to appoint persons
to such posts ;

(18) to institute and award fellowships, including
travelling. fellowships, scholarships, medals and prizes in
the manner prescribed ;

(19) to estabush, maintain or recognise hostels for
students of the University and residential accommodation
for the staffof the uwilversity and to withdraw any.
such recognition } |

(20) to fix fees and to demand and receive such fees
as may be prescribed ;

(21) to hold and manage endowments and other
properties and funds of the University ;

(22) to borrow money with the approval of the
Government on the security of the property of the Univer-
sity for the purposes of the University ;

(23) to organis:z advanced studies and research
programmes based on a deep understanding of the trends
in Tamil language ;




-

Admission to
the University.

Disqualification

for member-
ship.

746 - Tanil University [1982 : T.N, Act 9

(24) to enter into agreement with other bodies or
persons for the purpose of promoting the objectives -of

the University including the assuming of the management.

of any institution under them and the takmg over of its
rlghts and lla.bllltleS ; and -

(25) to do all such acts and things, whether mc1dental
to the objects and powers aforesaid ‘or not as - may be
necessary or desirabie to further the objects of the Univer-
sity.

- (1) The University shall, subject to the provisio’ns(

of thts Act and the statutes, be open to all persons.

(2) Nothmg contalned in eub-sect ion (1) shall;

requlre the University—

(a) to admit to any course of study any personi
who does not possess the prescribed acadamic qualifica-

tion or s*andard

(b) to retain on the rolle of the Umvers1ty any

student whose academic record is below the minimum-
standard required for the award of a degree, title, dlploma

or other academic distinction ; or

- (¢) to admit any person or retain any student
whose conduct is prejudicial to the interests of the Uni-

versity or the rights and privileges of other students and'

teachers

" 6. (1) No person shall be qualxﬁed for electlon or
nomination as a member of any of the authorities of-the

University if, on the da.te of such eIectlon or nomination,
he is—

(@) of unsound mmd deaf-mute or 'suﬁ'cringﬂ;

from leprosy, or

(b) ana pphcant to be adjudtcated as an 1nsolvent
or. an undts hargcd msolvent or

(c) sentenced bya crlmlnal court to lmpusonrhent
for any offunce 1nvolvmg moral turmtude

) 1 case of dispute or doubt the Syndicate shall

determine whether a person is disqualified under subs;

section (1) and its decision shall be final,

st eI
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v
-
:!a" l
%

TS




1982: T.N. Act 9] Tamil University.  747'

*"%. (1) Notwithstahding anything contained in section Disqualtfica-
13 or 21, no person who has held office as a member for a tion for

total period of six years in any one or both of the following ¢lection or

el e M nomination to

aiithorities, namely : | S - - - :Senate and
Cln et . : . .Syndicate in
(i) the Senate ; and ; . certain cases.

.-

(ii) the Syndicate,

shéll be eligible for election or nomiﬁation to an“y of the
said two authorities. | ‘

" Explanation 1.—For the purpose of computine the
total period of six years referred to in this sub-section,
the period of three years during which a person held office
in one:authority either by election or by nomination and
the period of three years during which he held officein
another authority either byelection or by nomination-
shall be taken into account. and accordingly, such person .
shall not be eligible for election or nomination to-any.
one of the said two authorities :

... Provided that for the purposes of this sub-section, a
person who has held office in any one of the said two
authorities in a casual vacancy, shall be deemed to have -
held office for a period of three years in that authority :

. Provided further that for the purposes of this sub-.
sgction, if a person is elected or nominated tc one authority -
and such person becomes a member of another authority .
by virtue of the nembershipin the first mentioned authority,
the period for, which he has held office in the first mentioned
authority alone shall be taken into account. S

.+~--(2): Nothing in sub-section (1) shall have application
in respect of— o

(i) ex-officio members referred to in section18(a),
Class I, but not including members of the Syndicate who
are not otherwise members of the Sepate referred to in
Citem (9) ; and o |

(ii) ex-officio members referred to in section 21(3),

Class 1. _ o
8. (1) The Chancellor shall have the right to cause visitation.

an inspection -or inquiry to be -made, by such person or

persons as he may direct, of the-University, its buildings, -

University libraries, museums and equipments, and of any

i
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institutions maintained or recognised by the University
and also of thi: research, teaching and other work conducted.
or donc by the University, and to cause an inquiry to be-
made in respect of any matter connected with the University:
The Chancellor shall in every case give notice to the-

‘University of his intention to cause such inspection or

inquiry to be m#de and the University shall be entitled to
be represented thereat.

(2) The Chancellor shail communicate to the
Syndicate his views with reference to the results of'such"
inspection or inquiry and may, after  ascertaining the-
opinion - of the Syndicate thereon, advise the University
upon the action to be taken and fix a time limit for taking,
such’ action.

(3) The Syndicate shall report to. the Chancellon:
the action, if any, which is propcsed to. be: taken, or:-has:
been taken upon the results of such ingpection or inquiry..
Such report shall be submitted within suchtime as the-:
Chincellor may direct.

(4) Where the Syndicate does not take action to the
satisfaction of the Chincellor; within the time limit as may
be. fixed. under suo-section (2), the Chancellop:may-
after:considering any explaration furnished. or represens-
tztion made by the Syndicate; issue.such directions as.he::
may think fit and the Syndicate shall comply with such
directions. In the event of the.Syndicate not:complying
with::such directions within such time as may be fixed: in:
that behalf by the: Chancellor, the: Chancellor. shall have:
power to:appoint any person or body to comply with such:

directions and make suchi orders as may be necessary for |
-the expenses thereof.

9. The. University shall consist of the following officers,

namely:—

(1) The Chancellor,

(2) The Pro-Chancellor,

(3) The Vice-Chancellor,

(4) The Dean of Faculties,

(5) The Registrar, :

(6) The Finance Officer, and ‘

(7) Such other persons as may be declared by the:
statutes to be officers of the University.
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-#%0. (1) ‘The  Governor of Tamil Nadu shall be the The Chancellcs,
Chancellor - of the University. He shall, by virtue of
his office, - be the head of the Univesrity and shall, when
present, preside at any convocation of the Upiversity and
confer degrees, titles, diplomas or other academic distinc-
tions upon persons entitled to receive them.

{2) Where power is conferred upon the Chancellor
to nominate persons to the authorities, the Chancellor
shall to the extent.necessary, nominate persons to represent
interests not otherwise adequately represented.

(3) The Chancellor may of his own motion or on
application call for and examine the record of 2ny officer
or.authority of the University in respect-of any proccedings
to satisfy himself as to the regularity of such proceedings
or the correctness, legality or propriety of any decision
taken or order passed therein ; and, if, in any case it
appears 10 the Chancellor that any such decision or order
should be modified, annulled, reversed or remitted for
reconsideration, he may pass orders accordingly:

Provided that every application to the Chancellor
for the exercise of the powers under this section shall be
preferred within three months from the date on which the
proceeding, decision or order to which the application
relates was communicated to the applicant :

Provided further that no order prejudicial to any
person shall be passed unless such: person has been given
an' opportunity. of making his representation.

(4) The Chancellor shall exercise such other powers
and perform such other duties as: may be conferred on
him by or:under this Act.

11. The Minister in charge of the portfolio of Educa- .. ' o
tion in the State of Tamil Nadu shall be the Pro-Chancellor %ﬁ:,}?ﬁ}or
of the University.

‘(2) In the absence of the Chancellor, or during the
Changellor’s inability to act, the Pro-Chancellor shall
exetcise .all the powers and perform all the duties of the
Chancellor.

(3) The Pro-Chancellor shall exercise such other
powers and perform such other duties as may be conferred
on him by or under this Act,

..
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""" 712, (1) Every appointment of the Vice-Chaneellop.

shall be made by tke Chancellor trom out of a" panel of
threc names recommended by the ‘Committee referred to'
in sub-seciion (2). Such panel shall not contain the namie .

_ . (2).For the purpose of sub-section. (1),; theCom..
mittee shall consist of three persons of whom one shall be
nominated by the Government, one shall be nomindted-

o

by the Senate and one shall be nominated by the Syndi-t
cate : S R

~ Provided that the person so nominated shall not be a
member of any of the authorities of the University. -

" (3) The Vice-Chancellor shall hold office for a period
of three years and shall be eligible for reappointment for &:
further period of three years : ' R

, Provided that no person shall hold office of the»_VicAe‘.‘.f
Chancellor for more than six years in the aggregate : -*

AT )

Provided further that—

.~ (@) t~~ Chancellor may direct that a Vice-Chancellor,
whose *erm ot office bas expired, shall continue in office
for such period, not exceeding a total period of one year,
as may be specified in the direction ; T

© (b) the Vice-Chancellor may, by writing undes
his hand addressed to the Chancellor and after giving two;
wonths notice, resiga his office :
-~ Provided also that a person appointed as. Vices
Chancellor shall retire from office, if, during the term of
his office or any extension thereof, he completes the age of

RN
e
BN |

- . (4) When any temporary vacancy:occurs’ in the
office of the Vice-Chancellor or when the Vice-Chancellor
is, by reason of absence or for any other reason, unable to
exercise the powers and perform the duties of his officey
the senior most Professor -of the University shall exércise
the powers and perform the duties of the .Vice-Chancellor
till the Syndicate makes the requisite arrangements  for
exercising the powurs an

Vice-Chancellor.

d porforming the duties of the
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(5) The Vice-Chancellor shall be a whole-time
officer- of the University and his emoluments and other
terms and conditions of service shall be as follows :—

* ‘i) There shall be paid to the Vice-Chancellor a
salary of three thousand rupees per mensem and he shall
be entitled, without payment of rent, to the use of a furhished 2
residence throughout his term of office, and no charge shall &
fall 6n the Vice-Chancellor personally in respect of the I
maintenance of such residence; S R

(i) The Vice-Chancellor shall be entitled to such
terminal benefits and allowances as may be fixed by the !{
Syndicate with the approval ot the Chancellor from time L
to time : : |

Provided that, where an employee of—
" (a) the University ; or

. (b) any other University or college or institution
maintained by, or affiliated to, that University ;

‘is appointed as Vice-Chancellor, he shall be allowed to
continue to contribute to the Provident Fund to which he
js a- subscriber, and the contribution of the University
shallbe limited to what he had been contributingimmediately

before his appointment as Vice-Chancellor;

(iii) The Vice-Chancellor shall be entitled to
travelling allowances at such rates as may be fixed by the
Syndicate ; S _

(iv) The Vice-Chancellor shall be entitled to earned |
leave on full pay at one-eleventh of the perioi spent by |
him on active service : .

- Provided that when the earned leave applied for ||
by the Vice-Chancellor in sufficient time before the date of |
expiry of the term of his office is refused by the Chancellor
in the interest of the University and if he does not avail
himself of the leave before the date of expiry of the term of
his office, he shall be entitled to draw cash equivalent to

. leave salary after relinquishment of his office in respect of
earned leave at his credit subject to a maximum of one
hundred and eighty days ;
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(v) The Vice-Chancellor shall be entitled on medical

“ grounds.or otherwise, to leave-without pay for a' periad

not exceeding thres months during the term of his office:

. Provided that such: leave may be converted into
leave on full pay to the extent to which he is entitjed to
earned leave under clause (iv). :

'13. (1) :The Vice-Chancellor shall be the ‘academic
head and the principal executive officer of the: University
and shall, in the absence of the Chancellor and Pro-
Chancellor, preside at.any.convocation -of the University
and confer degrees, titles, diplomas or other :academic
distinctions upon persons entitled to receive them. . He
shall be a member, ex-officio and Chairman of the Senate,
the Syndicate and the Finance Commiittee and shall be
entitled to be present:at and to address, any meeting of
any authority of the University but shall not be entitled
to vote thereat unless he is a member of the  authority

concerned.

(2) It shall be the duty. of the Vice-Chancellor: to
ensure that the provision of this Act, and the statutes are
observed and carried out and he may exercise all powers
necessary for this purpose. o

(3) The Vice-Chancellor shall ‘have power 'to
convene meetings of the Senate, the Syndicate  and the
Finance Committee.

'(4) (@) The Vice-Chancellor shall have power to
take.action on any matter and shall by order take: such
action as he may deem necessary but shall, as soon.asimay
be, thereafter report the action taken to the officer or
authority or body who or which would have -ordinarily

dealt with the matter :

Provided that no such order shall be passed unless
the person likely to be affected, has been given a reasonable

opportunity of being heard ;

(b) When actior taken by the Vice-Chancellor
under this sub-section affects any person in the service
of the University, such person shall be entitled to préfer
an appeal to the Syndicate ‘within thirty days from the
date on which he has notice of such actlon. The' Vice-
Chancellor shall give effect to the order passed by the

Syndica.. ~n such appeal.
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(5) The Vice-Chancellor shall give effect to the
orders of ths Syndicate regarding the appointment,
suspension and dismissal of the teachers and other
employees of the University.

(6) The Vice-Chancellor shall exercise control over
the affairs.of the University and shall be responsible for
the due maintenance of discipline in the University.

(7) The Vice-Chancellor shall 'eXercise such other
pol\;vers and perform such other duties-as may be pres-
cribed.

14. (1) The Registrar shall be a whole-time salaried
officer of the University appointed by the Syndicate for The Registrar.
such period as may be specified by the Syndicate and the
terms and conditions of service of the Registrar shall be
such-as.are.specified .in the first statutes.

(2) The Registrar shall exercise such powers and
perform such-duties as may be prescribed.

(3) In all suits and other legal proceedings by or.
against the University, the pleadings shall be signed and
verified by the Registrar and all processes in such suits
and proceedings shall be issued to, and served on, the

Registrar.

15. The Finance Officer shall be a . whole-time salaried The Finance
officer of the University appointed by the Government Officer.
for such period.as may be spzcified .by.the Government
in this behalf and the terms and conditions of service of
the. Finance -Officer shall be such as are specified in the
first-statutes. |

" 16. The. authorities of the University shall be the Avthoritics
Senate, the Syndicate, the Faculties, the Finance Commit- %‘;I‘ig:mty
tee, the Boards of Studies and such other authorities as o
may be declared by the statutesto be authorities of the

University.

17. The Vice-Chancellor, the Registrar, the Finance Vice-Chan-
Officer and other employees of the University shall be cellor and other
deemed when acting or purporting to act in pursuance of ;éﬁggrsh&t%’
any--of the provisions of this Act to be public servants serv..nlfs_ !
within.the meaning of section 21 of the Indian Pena} Code
(Centra} Act XLV of 1860).

125—12—48
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Experts to be nominated by_the Chancellor ;

" Legislative Council from among themselves ; .

' recognised by the University to be nominated by
- Chancellor ; . | i

., cellor of whom not less than two shall be nominé.”?
- secure the representation of the Scheduled Caste
Scheduled Tribes not otherwise adequ
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CHAPTER III.

THE SENATE. o

18 (a) The Senate shall consist of the following persons,

namely — ;
Class I—Ex-officio Members.
(1) the Chancellor ; |
(2) the Pro-Chancellor ; |
(3) the Vice-Chancellor ; o \ .

(4) the Secretary to Government in-charge of
Education ; , ‘ e

() the Secrétary to Government in-ch‘argéﬂ
Finance ; | il

(6) the Director of Tamil Development ,

(7) the Director of International Institute o
Tamil Studies ;

~_ (8) Heads of University Departments of tudy
and Research ; ; g a0 7

(9) Members of the Syndicate who are néf other-
o Class IT—Other Members.
‘ (1) Two members elected by the Members

Ta.mil Nadu Legislative Assembly from among themselyes
and one member elected by the Members of the Tami

(2) Two members representing the ins

(3) Two members from among the Aca

(4) Three members nominated by the Pr

a
nd
ately represe ed;

i
i
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5) One member elected from among themselves

by the members of the Madurai Tamil Sangam ;

One member elected from among themselves
by the members of the Thanjavur Karanthai Tamil Sangam.
(b) In case the Secretary to Government, in-charge

of Education or the Secretary to Government, in-charge
of Finance is unable to attend the mecetings of the Senate

for any reason he may depute any officer of his Depart- -
ment Dot lower in rank than that of a Deputy Secretary

to Government to attend the meetings.

. (c) Save as otherwise provided, elected or nominated
members of the Senate shall hold office for a period of
three years, and such members shall be eligible for election
or nomination for not more than another period of three
years &
Provided that where a member is elected or nominated
to the Senate to a casual vacancy, the period of office held
by any such member shall be construed as a full period
of three years for the purpose of this clause :

- Provided further that where an elected or nominated

member of the Senate is appointed temporarily to any of
the offices by virtue of which heis entitled to be a member
of the Senate ex-officio, he shall, by notice in writing signed
by him and communicated to the Vice-Chancellor within
seven days from the date of his taking charge of his appoint-
ment choose whether he will continue to be a member of
the Senate by virtue of his election or nomiuation or whe-
ther he will vacate office as such member and beceme a-
member ex-officio by virtue of his appointment and the
choice shall be coaclusive. On failure to mzke such
choice, he shall be deemed to have vacated his office as an

elected or nominated member.

(d) When a person ceases to be a member of the
Senate, he shall cease to be a member of any of the autho-
rities of the University of which he may happen to be a
member by virtue of his membership of the Senate.

19. Subject to the other provisions of this Act, the Senate Senate to

shall have the following powers and functions, namely :— review the
| b;%ad policies
(a) to review from time to time the broad policies 5 gremmes

and programmes Of the University and to suggest of the J

measures for the improvement and development of the University. ‘(

University ,
125—12—48A
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(b) to adyvisg. the Chancellor in ~espect of.: a,n ,xpa&;gn .
which may be referred to it for advice ; and y,‘

(c).to exercisc sych other powers and, petfg;m such,
other functions as may be preacrlbeu by the. stagltﬁs, |

20, (1) "'he Senate shall meet at least. twice: in evexy
year on dates to be fixed by the Vlce-Ch;mq llpx,. ¢
of such mcetmgs sha]l be called the annpal, mecip}g iy
Senate may also meef af such other times a§ if n;ay, frqm
time to tirae, determine.

(2) One-third of the total strength of the. members
of the Senate shall be the quorum required for a mee}ingt. |

Provided that such quorum shall not be requlred
at a convocation of the University or a meeting’ of‘the
Senate held for the purpose of conferrmg degrees, htles,
diploma or other academic distinctions.” -

(3) The Vice-Chancellor may whenever he thmks
fit, and shail upon a requisition in writing signed:by’not
less than fifty per cent of the total- members of*the Senate. "
convene a special meeting of the Senate. - 5

CHAPTER IV.
THE SYNDICATE

21. (@) The Chancellor shall, as soon as may he, aﬁer
the first Vice-Chancellor is appomted unaer. secuon. 43: -
eonstltute the Syndxcate. A

(b) The Synd;cate shall, in addition. to. the V.tce- .
Chancellor, consist of the following members, namelx, -

 Class I—Ex-offigio. Members- S
(1) The Secretaly to Government mgch@r qf
Educatlon

(4) s'me ngec;or of Intern,a;lexp\ql [
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(5) Thfee ‘inembers from among the Deans of the
University horinated by rotation by the Pro-Chancellor.

iClass  II—Other Members.

() Two inembers elected by the members of the
Séate froth amohg themselves ;

'(2) Two members from amongthe Academic Experts
to be nominated by the Pro-Chancellor;

(¢) The Vice-Chancellor shall be the ex-officio
Chairman of the Syndicate ;

(d) Tn case the Secretary to Government ins«charge
of Education or the Secretary to Government, in-charge
of Finance is unable to attend the meetings of the Syndi-
cate for any reason, he may depute any officer of his
department not lower in rank than that oi a Deputy Secre-
tary to ‘Government to attend the meetings.

(e) Save as otherwise provided, elected or nominated
members of Syndicate shall hold office for a period of
three years and such members shall be eligible for election
or nomination for not more than another period of three
years ;

Provided that where a member is elected or nomi-
nated to 'the Syndicate to a casual vacancy, the period
.of office‘held by any such member shall ‘be construed as a
full period of three years for the purpose of this clause :

Provided further that where an elected or nominated
member of the Syndicate is appointed temporarily to any
of the office by virtue of which he is entitled to be a member
of ‘the Syndicdte ex-officio he shall, by notice in writing
sigied By him and communicated to the Vice-Chancellor
within seven days from the date of his taking charge of
his appointment, choose whether he will continue to be
member of'the Syndicate by virtue of ‘His élection or nomi-
nation or whether he will vacate office as such member
and become a member ex-officio by virtue of his appoint-
mment ‘and the choice shall be conclusive. ‘On failure to
make such choice, he shall be deemed to have vacated
his office as an elected or nominated member,
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- (f) When a person ceases to be a member of the Syndl-
cate, he shall cease to be a member of any of the authorities
of the University of which he may happen to be a‘member
by virtue of his membership of the Syndlcate. L

: (2) The members of the Syndxcate shall ‘not be
‘entitled to receive any remuneration from the University — °

except such daily and travelling allowances as may be
prescrlbed SRS

Pxovnded that nothmg contamed in thlS c]ause shall
preclude any member from drawing his normal emolu-

i

-ments to which he is entitled by vxrtue of the oﬂice he holds.

(h) A member of the Syndicate, other than ex-ofﬁcioﬂ i

- member, may tender resignation of his membership at.

‘any time before the term of his office expjres.:. ‘Such

 tesignation shall be conveyed to the Chancellor by a

letter in writing by the member, and the resignation shall

- take effect from the date of its acceptance by the Chan-

cellor.

22. The Syndtcate shall have the follcwmg powers,
-namely :—

(1) to make statutes and amend or repeal the statutes
except the first statutes ; '

(2) to co-operate with other Umversxtxes, - other

- academ c authorijties and colleges in such manner and

for such purposes as it may determine ;

3) to provide for research and advancement and
dissemination of knowledge ; <

4) to institute lecturershlps,' readerships, ' ‘prot:e’sscr
ships and any other teaching posts requtred by the Umver-

. Slty ’

(5) to institute degrees titles, dlp‘oma and other
academic distinctions ;

(6) to confer degrees. titles, diploma and other aca-
demic distinctions on Jx:rsons who shall have carrwd
on research under conditions prescribed ;
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(7) to confer honorary degrees or other distinctions
on the recommendation of not less than two-thirds of the
members of the Syndicate ;

(8) to establish and maintain halls and hostels ;

(9) to institute fellowships, travelling fellowships,

- scholarships, studentships, bursaries, exhibitions, medals
and prizes and to award the same in accordance with
the statutes ; _

(10) to consider and take such action as it may deem
fit on the annual report, the annual accounts and the
financial estimates ; :

(11) to institute a publication bureau and to maine.
tain it; ’ -

(12) to enter into any agreement with the Central
or any State Government or with a private management
for assuming the management of any institution and for
taking over its properties and liabilities or for any other
purposes not repugnant to the provisions of this Act;

. (13) to make statutes regulating the method of
election to the authorities of the University and the pro-
cedure at the meeting of the Senate, Syndicate and other
authorities of the University and the quorum of members
required for the transaction of business by the authorities
of the Unijversity other than the Senate ; |

(14) to hold, control and administer the properties
and funds of the University ; '

(15) to direct the form, custody and use¢ of ths
common seal of the Univ:rsity;

(16) to regulate and determine ail matters concerning
the University in accordance wih this Act and the statutes;

(17) to administer all properties and all funds plabed
at the disposal of the University for specific purposes;

(18) (@) to appoint the University Lecturers, Univer-
_sity Readers, University Professors and the teachers of
the University, fix their emoluments, if any, define their
duties and the conditions of their services and provide

filling up of temporary vacancies ;




‘sity for the purposes of ‘the University ;

_students to the University ;
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() to make statutes specifying the mode of appoint-
ment of administrative and other similar posts and :fix
their emoluments, if any, define their duties and the.con-
ditions of their services and provide for iilling up of tem-
porary vacancies ; ‘ ‘

(19) to suspend and dismiss the Unijversity Lecturers,
University Readers, University Professors and the tea-
chers and other employees of the University ; ~

(20) to accept, on behalf of the University endow-
‘ments. bequests, donations, grants and transfers of an
movable and immovable properties made toit: -

Provided that all such endowments, bequests, 'dOi_ia- -

" tions, grants and transfers shall be reported to:the: Senate

at its next meeting;

(21) (a) to raise, on behalf of the University;ﬁ, ioéﬁS |
.from the Central or any State Government or the Univer-

.sity Grants Commission or the public or any.corporation

.owned or controlled by the Central or any State .Govern-

‘ment ; TR TS T

®) toﬁ‘ borrow money with the approval\_iot“, 't’lié_

‘Government on the security of the property of the Univer-

i

. (22) to recognise hostels not maintained, ‘b 7 th
University and to suspend or withdraw ~recognition.;of

" any hostel which is not conducted in accordance with -

the statutes and the conditions imposed thereunder ;

of

(23) to arrange for, and direct, the mspectwn

e

. (24) to prcsqrihg’" the qualifications -of ‘teké‘.é‘ljféf‘s“f‘;fﬂ

©* " (25) to charge and collect such fees asmaybewpreS-
gribed ; . ST e T

(26y to make statufes regarding the admissio

(27) to appoint members to ‘the Boards detudles,

(28) (g) to appoint examiners, after con’éf&értfﬁon :
of the recommendations of the Boards of Studies; and

“the .

hostels ; o i
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‘(b) to fix their remuneration ;

529)10 supervise ‘and control the residence w1
-disciplinte -of the stutents of the ‘University and ‘make
arrangements 'for ‘securing their health:and well being ;

(30) to institute and manage Libraries, Museums,
‘Institutes of ‘research and -other institutions established
‘or maintained ‘'by the ‘University ;

(31) to manage hostels instituted by the University ;

:(32) to ‘manage any publication ‘burcau instituted
'by -the ‘University ; ,

(32)-to promote research within the University and
40 ‘require reports, from time to ‘time, of such research ;

(3%)to exercise such other powers and perform
such’other dutics as may be conferred or imposed on'it
by this Act, or ‘the statutes ; dnd

(35) to delegate any of its powers to the Vice-Chan-
‘oellor ‘to a ‘Committee from 'among its own members
or to “a ‘Qommittec apprinted in dccordepce with the
statutes.

23, (1) The Syndicate shdll meet ‘2t -such times and Meetings of
-places ‘and shA1l, subject to the provisions of sub=scctions the Syndicate.

(2) and (3), observe such rules of -procedure .in ‘tegerd
to transaction of business at its meetings including the
quorimiat meetings-as may be presctibed:

Provided that the Syndicete shall meet at least once
in every three months.

(2) The Vice-Chancellor or in his absence any mem-
bar chosen by the members ‘present, shall preside at a
meeting of the Syndicate.

3) Alll ‘questions at any ‘theeting of the ‘Syndicate

sha1l be decided by the mejority of the votes of the meme
‘bers present ard voting and in the case of an equzlity
-Of vates, the Vice-Chanceilor ¢r ‘the member predilling,
as'the -oase may be, shall'have and -exeréise a second oy
casting vote,

e e e e g

i
S .
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4) (@) The Syndicate may, for the purpose of con- -
sulfation, invite 20y person having specizl Luowledge or =
‘practic:l experience in any subject under consideration
attend to any meeting. - Such person may speak in, and
. otherwise take part in the proceedmgs of mee‘ungs ‘but

shall not be entitled to vote ;

- (b) The pesson 50 mvnted shall be cntxued to such -

daily and travelling allowances as &re admissible to a
member of thf: isyndicate.

24 The annu*l report of the Umversxty shall be pre-
‘pared by the Syndicate and shall be submitted to the

Senate on or b:fure such date as may be presciibed by
the statutes and shall be considercd by the Sencieat

its. next annual meectiag. The Senate. may pass resolu-
‘tions thereon and communicate the same to the Syndicate
which shall take action in accordance therewith. The

Syndicate shall inform the Senate of the action taken
by it. A copy cf ths report with a copy of the resolu-

tions thereon, if any, of the S:nite shill be submitted

to thﬂ Government for information.

25 (1) Tha annual accounts of the Umvers:ty shall

bz submitted to such @xammo.tlon and audit as.the Govexn- |

ment may direct.

(2) Ths Umversxty shall settle ob)ecuons raised .

in such audit and carry out such instructions as may -be

A‘ -1ssued by the Government on the audit report. = h

‘Congtitution
and func: ions
of PFaculiies,

3) Ths acoounts when = audited shell be publlehed |

by ths Syndicite in such manner as may be prescribed

by ths statutes and copies thereof sh2ll be submitted
to th? S:nnte at its uext meeting and to the Government

within three months of such publication.

 GHAPTER V.

THE FACULTIES, THE BOARDS OF STUDIES, THE

e

FINANCE OOMMITTEE AND OTHER AUTHORITIES.

26. (1) The Umversxty shﬂll lncludc F~culties of Arts, |
Mmuso iptology, D:veloping, Tamil, Longurges and -~ =
Scienoe and such other Faouhtles as may bc pruscrxbed .

by the statutes. .
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(2) The constitution and functions of the Faculties
shall, in all other respects, be such as may b. preseribed,

~ (3) Bech Feculty shall comprise such d: partm:nts of
. teaching as are specified in the fiist statutes.

27. There shall be Boards of Studies attachcd to each The Boards of
Department of teaching. The constitution and powers diudies.
of the Boards of Siudies shall be such ¢s may be pies-
ciibed by the statutes. '

!

28. The coastitution of such other bodies as may be Constitution of

- declared by the statutes to be authorities of the Univer- Other authori-
sity shall be provided for in the menner prescribed.- 'es.

29. (1) The Finince Committee shall consist of the Finance
/ following members, namely :— = Committee.

(«) The Vice- Chaacellor ;

| . (b) The Secretary to Goverrment in-charge of
‘Finance ; :

(¢) The Secretary to Government in-charge = of
"Edupation : - :

~(d) Three members nominated by the Syndicate

from among its members of whom omne shzll be a pro-

fessor and one shall be a person nominsted to the Syndi-
ozte by the Chancellor.

- (2) If for any reason the officer referred to in clause

(b) or clause (c) of sub-section (1) is unsble to attend

- any meeting of the Finance Committee, he ma2y depute

any officar of his Department not lower in rank than

thot of a Deputy Secretary to Government to attend

such meeting. The officer so deputed shall have the

. right to take part in the discuscion of the Committee
- and shall have the 1ight to vote. o

" (3) The Vice-Chancellor shall be the ex-officio chair-
. man and the Finance Officer shall be the ex-officio Sec-
retary of the Finance Committee. =~ o

4) All membe]rs of the Finance Committee, other
than ex-officio members shall hold cffice for a period
- ofthree years. ,

(5) The Finance Committee shall meet at leest twice

. & every year to exomine the accounts and to scrutinise
.. proposals for expenditure.” - '

R RN

k2
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'(6) The annusl accounts-of the University Ppfepeted
by the 'Finance ‘Officer shall ‘be laid before the “Finance
Committee for cousideration and comments and ‘thete-
-after submitted to the Syndicete for approval.

(P The Finance Committee shall rccommend limits
for the totalrecvrring expenditure and the -total ‘mon-
recurring expendiiure for the year besed on the income
‘antl ‘tesources of the University, which, in ‘the &se of ;

prodictive ‘'works m:y include the proceeds of 'lodis.

(8) The Finauce Ccmmittee shall—

w

(a) review the financial position of the ‘Univérsity
from time to time ; , o

(D) ‘maks recommendation ‘to ‘the Syndicate on
every proposal involving investment or expenditurefor
_which no provision has been made in the annual financial
"éstimateés on which involves ‘€xpenditure ‘in excess of
- the amount provided for in the annuz1 financial estimates;

G 0] prescribe the methods:-and-procedure-and-foyms
- ifor-aihtaining the accounts of the University ; |

(d) make recommendation to the Syndicate on all
'matters relating to-the finances of the University ; dnd

B «(e) perform such other functions as may ‘be
- iprescribed. | | '

‘(%) The financial estimates‘of the University prepared
'By ‘the ‘Finatice 'Officer shall be laia berore ‘the PFindnce
CSclJmmittee for consideration and commernts. The ‘said
estimates, as modified by the Finance Committee, shall
‘{en ‘be :14id ‘before the Syndicdte for consideration. The
‘Syndicate ‘may accept the modifications made by the
Finance Committee.

CHAPTER VL

STATUTES.

es. 80. Subject to the provisions of this Act, the statutes
may provide for all or any of the following matters, namely:-

2\
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(i) the holding of convocation to confer degrees ;

(ii) the confermeut of honorary degrees and academic
distinctions ;

(iii)- the constitudon, powers and functions of the
authorities of the University ;

(iv) the manner of filling vacancies among members
of the authorities ;

(v) the allowances to be paid.ta the members of the
authoritics and committees thereof ;

(vi) the procedure at meetings of the authorities .

including the quorum for the transactions of business at
such meetings ;

(vii) the authentication of the orders or decision of
the authorities ;

(viii) the formation of departments of research at the-
University ; :

(ix) the term of office and methods of appointment
and -.conditions of service of the officers of the University.
other than the Chancellor and the Pro~-Chancellor ;

(x) the qualifications of the teachers and other
persons employed by the University ; o

(xi) the classification, the method of appointment and
determination of the terms and. conditions of service of
teachers and other persons employed.by the University ;

(xii) the institution of pension, gratuity, insurance.or.

provident fund for the benefit of the officers, teachers and
other persons employed by the University ;

(xiii) the institution of fellowships, travelling fellow-
ships, scholars.hlps, studentshlps_, bursaries, exhibitions,
medals and prizes and the conditions of award thereof ;

(xiv) the establishment and maintenance of halls and
hostels ; :

(xv) the conditions for residence of students of the
University in the halls and hostels maintained by the
Unjversity and the levy of fees and other charges for such
residence ;

e U 3

e L e
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(xvi) the delegation of Powers vested in the authorities
or officers of the University ;

(xvii) the admission of the students to the University s

* (xviii) the conditions of recognition of hosteis not
maintained by the University ; A

(xix) the conditions and
duties of examining

mode of appointment and
bodies and €xaminers ; -
. (xx) the maintenance of disci
of the Universit

pline among the students
Yy

~ (xxi) the fees to be charged for research ; and

(xxii) any other matter which is required to be or
may be prescribed by the statutes,
s, how 31. (1

i Schedule.

) The first statutes shajl be those as set out in the

(2 The Syndicate may, from time to time, make
statutes and amend or repeal the statut
Statutes, in the man

€s, except the first -
ner hereinafter provided in this section,

CHAPTER vI,
UNIvErsITY Funps,

niversity shall have a Genefal Fund to
.shall be credited— e

'ff) its income from fees, grants, -‘dvonatio‘ns and

N\



1982 ¢ T.N, Act9] Tamil University 767

(b) any contribution or grant made by the Central
Government, any State Government, the University
Grants Commission or like authority, any local authority
or any corporation owned or controlled by the Govern-

ment ; and
_ (c) endowments and other receipts.

CHAPTER VIIL
- CONDITIONS OF SERVICE,

33. (1) The University shall institute for the benefit of Penision,
its officers, teachers and other persons employed by the gratuity, etc.
University, such pension, gratuity, insurance and provident
fund as it may deem fit, in such manner and subject to such
‘conditions, as may be prescribed.

(2) Where the University has so instituted a Provident
Fund under sub-section (1), the Government may declare
that the provisions of the Provident Funds Act, 1925
(Central Act XIX of 1925),shall apply to such fund as if the
University were a local authority and the fund a Govern-
ment Provident Fund.

(3) The University may, in consultation with the
Finance Committee, invest the Provident Fund amount in
such manner, as it may determine.

34. Subject to the provisions of this Act. the appoint- Conditions of
ment, procedure for selection, pay and allowances and Service.
other conditions of service of officers, teachers and other
persons employed in the University shall be such as may

b prescribed.

Explanation—For the purposes of this section, the
word * officers ** shall not include the Chanceilor and the

Pro-Chancellor.

35 (1) Each Department of the University shall have Terms and

a Head who shall be a Professor and whose duties and conditions of

ad o . service of
functions and terms and conditions of appointment shall Heads of

be such as may be prescribed : Departments.

. Provided that if there is more than one Professor in
any Department, the Head of the Department shall be
appointed in the manner prescribed :




and
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of
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1g of
il
ncies.

170\14

pr¢scr1bed.’

(AR <hall be open 10 2 Professor Of Associate
Professor Of Reader to decline the-offer-of rappointment as

Head of the Department.

(3) A persod appointed as Head of the Department
shall hold office a8 such: for ,a:period-;oiih&w years and shall
be eli_gxble for reappointment.

@ A Head: of the Departmens 03y resign his-office.
atany'timeidming.his tenuie of office. S

(5 A Head of the Department shall .perform such.
functions as may be prescrixbe . ' ‘ |

36, Bvery Dean of Faculuies shall be appointed in such.
manner 224 shall exerciss. such powers and perform such,
dutiesas 8¢ specified 10 the first statutes. o

CHAPTER |5, €

Ml_sanLANﬂous. :

37. All casual yacancies ‘among: the members, other
than ex-offici0 members of 38 authority or -other body
of -the: University shall be ed as soon as conveniently
may. b2, by.the person. Ot body who Of which nominated Of
elec.ted»thg.m&mbex whose place has become yacant and the
persan nomina . ele : |
member of such quthority of

W

term for which the person
been & MeM0Sr *

o~ led that jacancies arising by efflux of time among ; -
elected nembers of any authority ©f other body of -the
i ¢ filled at elections which may be fixed. by

n such :

provided 5;f‘,\,r_ﬂ;m,jq-mt o casual Va.cancy'shall be ﬁ,lled'
within si¥ months before the date

other body of the University-

\cy Ocours Wi g 10
of the term of .ﬂ;e,.memberof any?authprity-‘qrf- T
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et i s

38. No act or proceading of any authority or other body Proceedings of
.of the University shall be invalidated merely by reason of the University
the existence of any vacancy or of any defect or irregularity futhorities and
in the election or appointment of 2 member of any authority jyvals fanad

.or -other body of the University or of any defect or irre- py vacancies.

- gularity.in such act or proceeding not affecting the merits

.of the case or on the ground only that the Senate did not
meet twice in any year.

39..(1) The Syndicate may remove by an order in Removal from
writing made in this behalf any person from membership of JEveIShiP
any authority of the University by a resolution passed by a ity, ve

majority of the total membership of the Syndicate and by a

-majority of not less than two-thirds of the members of the

Syndicate present and voting at the meeting, if such person
has been convicted by a criminal court for an oifence which
in the opinion of the Syndicate involves moral turpitude

-or if he has been guilty of gross misconduct and for
‘the same reason, the Syndicate may withdraw any degree

or diploma conferred on or granted to (hat person by the
University. |

(2) The Syndicate may also by an order in writing
made in this behalf remove any person from the member-
ship.of any authority of the University if he becomes of
unsound. mind or deaf-mute or suffers from leprosy ~+ has
applied to be adjudicated or has been adjudicated as an
insolvent.

(®) No action under this section shall be taken
against any person unless he has been given a reasonable
opportunity-to show cause against the action proposcd to

- be taken.

(4) A copy of every order passed under sub-scction (1)
‘or sub-section (2), as the case may be, shall as soon as

may be after it is so passed, be communicated tc the

person concerned in the manner prescribed.

40. Ifany question arises whether any person has been pispututes
duly élected or nominated as, or is entitled to be, a member as to
of any authority of the University or other body of the constitutica

"University, the question shall be referred to the Chancellor of University

b g i X 1 i
whose decision thereon shall be final. ggg‘gg‘:;zg

41. All the authorities of the University shall have powes Constitation
to constitute or reconstitute committees znd to delegate to commitices,
them such of their powsrs asthevdeem fit. Such committees

125—12—49
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shall, save as otherwise provided, consist of members of the
authonty concerned and of such other persons, if any, |
as the authority in each case may think fit.

42. Notwithstanding anything contained in this Act

~or any other law for the time being in force, the Govern-

ment may, by order in writing call for any information
from the University on any matter relating to the affairs
of the University and the University shal,,  if such infor-
mation is available with it, furnish the Govemment thh
such information within a reasonable penod

Provided that in the case of information’ whxch the N
University considers confidential, the Umversny may

~ place the same before the Pro-Chancellor et

43. Notwithstanding anythmg contained in sub-sectlon :
(1) of section 12, within three months from the 13th
September 1981, the first Vice-Chancelior shall be appointed
by the Goveriment ona salary to be fixed by them for
period not exceeding three years and on such other con-
ditions as they think ﬁt

Provided that a person appomted as tn'st Vlce-Chancellor
shall retire from office, if, during the term of hxs oﬂice, he
completes the age of sxxty-ﬁve years. -

44. Notwithstanding anything contained in sub-sectxon‘
(1) of section 14, within three month$ from the 13th Sep-

tetnber 1981, the first Registarar shall be appointed by.the
Government on a salary to be fixed by them for a period

not exceeding three years and on such other condltlons as
they think fit :

Provided that the person appomted as first Reglstrar shall
retire from office, if during the term of his oﬁice, he comple-' e
tes the age of fifty-eight years. - , .

45. (1) It shall be the duty of the first Vice -Chancellor | g

to make arrangements for consti.uting the ~Senate, the

Syndicate and such other authorities of the University =~
‘within si< months after the notified date or such longer

peniod not exceeding one year as the Government may. by
notification, direct.

(2) The first che-Chancellor shall, in consultatnon with
the Government, make such rules as may be necessary for
the functioning of the University.
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(3) The authorities constituted under sub-section (1)
shall commence to exercise their functions on such date as
the Government may, by notification; specify in this behalf.

(4) It shall be the duty of the first Vice-Chancellor to
draft such statutes, as may be necessary and submit them
to the Syndicate for their disposal. Such stztutes when
gamed shall be published in the Tami. Nadu Government

azette. '

(5) Notwithstanding anything contained in this Act
and the statutes and until such time an authority is duly
constituted, the first Vice-Chancellor may appoir* any
officer or comstitute any committee temporarily to exercise
and perform any of the powers and duties of such autho-
rity under this Act and the statutes.

46. (1) The Librarian shall be a wholetime officer of the The Librarian.
University appointed by the Syndicate on the recommenda-
tion of the Selection Committee constituted for the purpose
for such period and on such terms and conditions as may be
prescribed.

~ (2) The Librarian shall exercise such powers and per-
form such duties as may be assigned to him by the Syndi-
cate. : : |
47. (1) The Syndicate may invite a2 person of high Special mode -
academic distinction and professional attainments to of appointment,
accept a post of Professor in the University oa such terms
and conditions as it deems fit, and on the person agreeing
to do so, appoint him to the post.

(2) The Syndicate may appoint a teacher or any other
member of the academic staff working in any other Univer-
sity or organisation for undertaking a joint project in
accordance with the manm2r nrescribed.

- 48. The Government may, by notification, alter, amend Powglc'l t%e
or add any statute to the Schedule and upon the issue of S’Sfeduie.
such notification, the Schedule shall be deemed to be
amended accordingly.

‘49, (1) If any difficulty arises as to the first constitution fe‘;;“:‘fe“’
or reconstitution of any authority of the University after giffculties.
the notified date or otherwise in giving effect to the provi-
sions of this Act, the Government may, by notification,
make such provision, not inconsistent with the provisions
of this Act as may appear to them to be necessary or expe-

dient for removing the difficulty :
125—12—49A
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THE FIRST STATUTES OF THE UNIVERSITY. -

1. Terms and conditions of service of the Registrar.™ (() The hOIdero( . o
~ the post of Registrar shall be an Academician not lower in rank thap ‘thgt. =~/
of a University Professor . ' _ e GRS

the Regis‘trag‘_shall be such 1s may .be prqgéribed :

Provided that the Registcar shall retire on attaining the age offify.
eight years or op the expiry of the period specified by the Syndicate,
whichever is earlier. . _ ' e =
(3) When the office of the Registrar is vacant, or when the Registrar
" is, by reason of illness, absence or any other cause, unable to perform;:
. the duties of his office, the duties of the office of the Registrar shall:bey:
. -performed by such person as the Vice-Chancellor may appoint, for:ther.

' gurpose.

(2) The emoluments and other terms and conditions of sefvicgtof

772 Tamil University (1982 : '(\N. Aet 9

Provided that no such notification shall be issued after
the expiry of five years from the date of establishment of
the University under section 3.

(2) Every notification issued under sub-section (1) or
under any other provisions of this Act, shall, as soon as
possible after it is issued, be placed on the table of both
Houses of the Legislature and if, before the expiry of the

session in which it is so placed or the next session, both

Houses agree in making any modification in any such
notification or both Houses agree that the notification
should not be issued, the notification shall thereafter have
effect only in such modified form or be of no effect, as the
case may be, so however, that any such modification or
annulment shall be without prejudice to the validity of
anytl‘ne previously done under that notification.

50. (1) The Tamil University Ordinance, 1981 (Tamil
Nadu Ordinance 10 of 1981) is hereby repealed.

(2) Notwithstanding sych repeal, anything doné_ or aﬁy
action taken under the said Ordinance, shall be deemed
to have been dcne or taken under this Act. ’

TRE SCHEDDLE,
[See section 31 (1).]

. #
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(4) (a) The Registrar shall have power to tak~ discipliuary actice
against such of the employees, excluding teachers of tix, University and
academic sta ff, as may be specified in the orders of the Syndicate and to
suspend them pending inquiry, to administer warnings to them or to
impose on them the penalty of censure or withholding of increments:

Provided that no such penalty shall be imposed unless the person
concerned has been given a reasonable opportunity of showing cause
against the action proposed to be taken in regard to him ;

(b) An appzal shall lic to the Vies-Chancslior against any order
of the Registrar imposing any of the penaltics specificd in clause (o

(c) In any case where the inquiry discloses that punishment
beyond the powers of the Registrar is called for, the Registrar shall, upon
conclusion of the inquiry, make a report to the Vice-Chancellor along
with his recommendation :

Provided that an appeal shall lie to the Syndicate against an order
of the Vice-Chancellor imposing any penalty ; | |
(d) No appsal under clause (b) or claus: (c) ~hall be preferred after

‘the expiry of sixty days from the date on which the crder appealed

against was received by thz 2nvellant.

' (5) The Registrar shall be the ex-officio Secretary of the Senate,
the Syndicate, Faculties and the Boards of Stuc.h.es, but shall not be
deemred to be 2 member of any of these authorities.

(6) Tt shall be the duty of the Registral,—

(@) to bethe custodian ot the records, the commor seal and such
other property of the University as the Syndicate shall commit to his

charge ;
(b) to issue all notices convening meetings of the Senatc; the

Syndicate, the Faculties, the Boards of Studies and of any Committee
appointed by the authorities of the Umversny ;

(¢) to keep the minutes cf all the proceedings of the meetings of
the Senate, Syndicate, the Faculties, the Boards of Studies and of any
Committee appointed by the authorities of the University ;

(d) to conduct the official correspondence of the Syndicate ;

(e tc supply the Chancellor, cories of the agenda of the meetings
of the authorities of the University as soon as they are issued and the
minutes of the proceedings of such meetings ; and _
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( f) to exercise such other powers and perform such other dutles

as may be specified in the statutes or as may be required, from tlme to B

time, by the Syndicate or the Vice-Chancellor.

2. Terms and conditions of service of the Finance Officer. —-(1) The '

emoluments and other terms and conditions of service of the Finance

" Officer shall be such as msy be prescribed. The Finance Officer shall

retire on attaining the age of filty-eight years or on the expiry of the pcrlod
specified by the Government under section 15 whichever is earlier :

* Provided further that the Finance Officer shall, noththstandmg
his attalnmg the age of fifty-eight years, continue in office until his suc-
cessor is appomted and enters upon his office or untilthe explry ofa perlod
of one year, whichever is earlier.

(2) When the oftice of the Finance Officer is vacant or when the
Finance Officer is by reason of illness, atcczcz cr any other cause, unable-

to performthe duties of his oftice the duties of the Finance Officer shall

be performed by such perscn as the Vice-Chancellor may appoint for the
purpose.

?3) The Finance Officer shall be the ex~ofﬁczo Secretary of the

Finance Committee, but shall not be deemed to be a member of such Com-
mittee.

(4) The Finance Officer shall,—

(a) exercise general supervision over the funds of the Univer-
s'ty and shall advice the University as1egards its financial policy ; and

(b) exercise such other powers and perform such other financial
functcilo‘ns as may be assigned to him by the Syndicate or as may be pres-
cribed @

Provided that the Finarce Officer shall not incur any expenditure

or make any investment exceeding such amount as may be prescribed
without the previous approval of the Syndicate.

1 (5) Subject to the control of the Syndicate, the Firance Officer
shall—

(a) hold and manage the property and investments of the Univer-

sity including trus. .~d endowed property ;

(0) vusure that the limits fixed by the Syndicate for recurnng

and non-recurring expendituie for a year are not exceeded and that all
n}i)neyé are expended on the purposes for which they are granted or

-allotte
(c) be responsible for the preparation of anrual accounts; ﬁnanclal

esttmates and the budget of the University and for their prssentatxon to
the Syndicate
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(d) to keep a constant watch on the cash 2od dank dalanves amd of
investments ; . | |
(e) watch the progress of the collection of revenue and advise .
on the rethods of collection employed ; ‘

(f) ensure that the registers of buildings, land, furniture and
equipment are maintained up-to-date, and that stock-checking is con=
ducted of equipments and other consumable materials in all offices and
other places maintained by the University ;

(g) bringto the notice of the Vice-Chancellor any un-authorised
expenditure or other financial irregularity and suggest appropriate
action to be taken against persons at fault ; and

% "‘Af*‘%%'g?”""‘vﬁ*""-w‘?‘w‘r R TR e .

| (%) call from any office or other place maintained by the Univer-
sity, any informatior, or returns that he may consider necessery for
the performance of his duties.

(6) The receipt of the Finance Officer or of the person or persons
duly authorised in this behalf by the Syndicate for any money payablc
to the University shall be sufficient discharge for payment of such
mcney .

3. Departments under Faculties .—Each Faculty shall comprise ofthe
following departments, namely i—

(1) Faculty of Arts—
(i) Department of Sculpture.
Gi) Department of Painting.
(ui) Departmentk of Music.
(iv) Department of Drama.
(2) Facultv of Manuscriptology—
{i) Department of Palm leaf Man-.sc:ipt,
(ii) Department of Rare Ancient Books,
(iii) Department of Epigrapby.

(3) Faculty of Developing Tamil—
(i) Department of Yamil Studies m Foreign Qouniries
o (*i} Department of Translation.

(iii) Department of Compilation,
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f (4) Faculty of Languages—
| (i} Department of Literature.
.(ii ) Department of Linguistics.
(8Y Fuculty of Science—
(i) Departmert of Siddha Medicine.
(ii) Department of Ancient Science.
- (iii) Department of Industries.

(iv) Department of Architecture.

14, Deans of Faculties.—-(1) Every Dean shall be appointed by the .-
ce-Chancellor from amorg the P-ofessors ir the Faculty for a period
wi}hree years and he shall be eligitle for re-appointment : .

i’i:SVidéd-’ that a Dean on attaining tne age of fifty-eight years shall
%§e to hold office as such =

. Provided further that if at any time there is noProfessor i a Faculty,
3¥ice-Chancellor, shall exercise the powers of the Dean of the Faculty.

1[(1-A) Notwithstanding anything contained in clause (1), where
y.professor in the faculty has attained the age of fifty eight years, the =
f¢e-Chancellor may appoint or continue such professor as Dean of
it Paculty if the Vice-Chancellor is satisfied that the said professor-
'rendered meritorious service for furthering the advancement of
rning in Tamil or prosecution of research in Tamil.]

B '

%(Z)When the office of the Dean is vacant or when the Deanis,
Ieason of illness, 2bsence or any other cause, unable to perform the
iggs"}bf his office shall be performed by such person ¢s the Vice-Chan-

'or may appoint for the purpose.

(3)' The Dean shall be the Heed of the Faculty and shall be respon-
¢ for the condi.ct and mainten: nce of ths standards of research in

Feculty., The Decn shall have such other functicns s mey be
s¢* ibed.

(4) The Dean shell have the right to be present and to speak at any
ting of (he Bo.rds of Studies or \“ommittees of the Faculty, “as the
: may be, but shell not have the right to vote there at unless he'is
ember therecf. ‘

This clause was inse-rtéd by G. O. Ms. No. 2567, Depariment of Education,
ace and Technology, dated the 22nd November 1982,
-5

N
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(5) Selection Committees.—(1) There shall be Selection Committees
for making recommendations to the Syndicate for appointinent to the
post of Professor, Associate Professor, Readers, Lecturer and Librarian
of institutions maintaincd vy the University.

. (2) The Selection Committee for appointment to the posts specified
in column (1) of the Table below shall consist of the Vice-Chancellor,
a nominee of the Government and the persons specified in the corres-
ponding entry in column (2) of the said Table and in the case of appoint«
ment of a Professor, Associate Professor,” Reader or Lecturer in a
department where there is no Head of the Department, shall also consist
of a person nominated by the Syndicate from among its members :—

THE TABLE.
= @ (@)
Professor, Associate Professor or (i) The Head of the Department
Reader. concerned, if he is a Professor,

(ii) A Dean or a Professor to be
nominated by the Vice-Chancellor.

(iii) Three persons not in the service
of the University, nominated by
the Syndicate, for their special
knowledge of, or interest in the
subject with which the Professor,
Associate Professor .or Reader
will be concerned. "

Lestarer or Assistant Professor.. (i) The Head of the Department
' ' ) concerned.

(ii) One Professor to be nominated
by the Vice-Chancellor. "

(iii) Two persons not in the service
of the University nominated by
the Syndicate for their special
knowledge of or interest in, the
subject with which the Lecturer
will be concerned.
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ian .. . . .. (i) Two persons not in the service
of the University who have special
knowledge of the subject of
Library Science or Library Ad-
ministration to be nominated by
the Syndicate. -

(ii) One person, not in the service
of the University, nominated by
the Syndicate. ‘ ‘ ’.

slanation I —Where the appointments are being made for an inter-
linary project, the Head of the Project shall be deemed to be Head
e Department concerned. °

:planation I1.—The Professor to be nominated shall be the Professor
rned with the speciality for which the selection is being made and
the Vice-Chancellor shal' consult the Head of the Department and
Yean of Fcculty before nomnating the Professor.

xpianation III--At least three out of four or two out of three
bers, as the case may be, concerned with the speciality referred to
r column (2) shall be present at the Selection Committee meeting.

'(3) The Vice-Chancellor shall preside at the meetings of a Selection
mittee. = |

(4) The meetings of a Selection Committee shall be convened by
Tice-Chancellor.

(5) The procedure to be followed by a Selection Committee in- . 2
ing recommendations shall be such as may be prescribed. - L

' (6) f the Syndicate is unable to accept the recommendations made
Selection Committee, it shall record its reasons and submit the case
ie Chancellor for final orders.

(i) ‘If-the. 't_‘eniﬁdi-ary- ~\_';ai:'ancy is for a duration longer than oné =
lemic session, it shall be filled on the advice of the Selection Committee
xordance with the procedure indicated in the foregoing provitions ;

(7) i‘Apppintments_,to temporary posts shall be made in the manner

§
I
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‘ Provided that if the Vice-Chancelior is satisfied that in the interest
of work it is necessary to fill the vacancy, the appointment may be made
on a temporary basis by a local selection committee referred to in sub-
clause (ii) for a period not exceeding six months. '

(ii) If the temporary vacancy is for a period less than a year,
an appointment to such vacancy shall be made on the recommendation
of a local selection committee consisting of the Dean of the Faculty
concerned, the Head of the Department and a nominee of the Vice-
Chancellor : '

Provided that if the sanie person holds the office of the Dean
and the Head of the Department, the selection committee may consist
of two nominees of the Vice-Chancellor :

Provided further that in case of sudden casual vacancies in teach-
5 o ing posts caused by death or any other reason, the Dean may, in consyl-
2 tation with the Head of the Department concerned, make a temporary
’ appointment for a month and report to the Vice-Chancellor and the
Registrar about such appointment.

(iii) No teacher appointed temporarily shall, if he is not re-
commended by a regular Selection Committee for appointment under
these statutes be continued in service on such temporary employment
unless he is subsequently selected by a local selection committee or &
regular Selection Committee, for a temporary or permanent appoint-
ment, as the case may be. |
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. The following Act of the. Tamll Nadu Leglslature rece "
asscnt of the Governor on the 9th - Apul 1985 and
pu’bhshed for general mformauon' : |

AC'I‘ No, 15 OF 1985.‘

)

An Aet to amend the Tamzl Umverszty Act 1982
BE it enac‘t,ud by the Leglslature of the State of Tamll Nadu A0 tha
Tlm‘ty s1xth Year of the Repubhc of India as follows: — :

1. Short title and commencement.—(1) This" Act may e called
the Tamil Umversny (Amendment) Act 1985. .

Q) shaLl be deemed to have come 1nto force on the

4 and August
£ A 1984. R

2. Amendment of preamble to Tamzl Nadu Act 9 of 1982"“
‘e preamble to the Tamil Umverslty Act, 1982 (Tamil. Na

Act'9 of 1982) ( hereinafter referred to as. the pr1nc1pal Act), in the

second .pa,ragraph ‘the words “ and remdentml ' shall be ‘omitt¥

Iv-z (Ex. 158)=1 | t 43
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Amendment of section 2, Tamil Nadii Act 9 of  1982.—In
2. of the pnnc1pa.l Act in clause (M. the words * TFutors,

45""’.Amqndment of snctzon 3 Tamil Nadu Act 9 of 1982 —-—In
tion. 3 of the, pnnmpal Act, for sub-sections (3) and (4), - the
ng ’_:sub-sectmnq shall be- substltuted namely JUS

.The Umversuy shall be of the umtary type.

, N institution affiliated. to, or assocxated with, or main-
y. any other University in the ‘State shall be recognised by the ;
niversity for .any'purpose, except with the prior approval of the W
ernment and the University comerned P g
‘ubstztutmn of section 4, Tamil Nadu Act 9 of 1382-~
or--section 4 of the pnnmpal Act the folloviing sections shall be

b

he"‘;followmg objects namely - |

(1) to functxon as a hlgh-level research centre in Tamil

ature; 1
} 1‘(2) to lmpart training to these residing within and . beyond “}_ : d
h '”des1re to study Tamil language and literature; : - t

\'(S)i to facilitate and regulate advanced study and research_
in .ﬁelds like ‘Art, Culture, Music, Stage-plays, Painting, Sculpture,

Architecture, Literature, Grammar Linguistics, History, Religion, 3
sPhﬂosophy, Geography, Soil Sc:ences Astronomy, Navigation and L
'thpmg_ +Astrology, - §1ddha Medicine, Engineering Sciences  and’ v
crafts that have developed on tCae basis of the Tamil lanouage. T

s (4) to translate books in other languages into Tamd accord 3 TN
g:tosthe, needs in-consonance with the objectives of the University H8 ¢

_‘ translate books in Tarml into other languages;

,,to preserve and publish pal‘m—leaf manuscnpts and. rare ,'__:

(6) to search fo‘ ‘ and ‘compile eplgraptas re]atmg to
Igmguage and hterature Tam:l Culture and Hlstory of the
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(B) to provide for research in  'amil Ianguag'e and
literature in the ancient times with an eye on future sclentlﬁc;::,‘
developments; :

- (9) to provide for research: and determine the procedures;_
regarding development  of Tamil ~ - language  and hteratu;q
embodying in itself all the educational fields = existiug in thé o
developing world and evolving sultable approach nherefo:r, L

(10) to institute studies, in Tamil - language and hteraturé e
in relation to other Indian (u‘ltureS' and Y

(11) to ‘organise advanced st,udles and research pﬂfi
grammes based on a deep understandmg of the trends m Tazﬁffl
language and literature. -

4.A. The powers of the Umversrfy ’Lhe Un1ver51ty'fﬁsh&11"'

have the following powers, namely :- o

(1) to institute degrees, titleé; dipleme and  other - .
ueademic distinetions; ’ o Sha

(2' to conler degrees, utle.~ d1pronm fmd ot;her acad""xm
- distinctions on persons who shall "have carried. out. research in
the University or in -any other institution or. centre Tecognis
by the Universily under condluons prescrrbed 0

fixplanation.—IFor the purpose of ihi¢ clause- end.Ot
provisions of this Ac{, institution;or cenfre recognised.: by
Umverslty shall mean an institution or-a centre: situated -ig:.: Indi
s in other countries, recorrised hy the~ Cuaiversity - for
nnrpose of furthetiuy the ob]ectq of the. Um\emty, '

(3) to confer lonorary ,dcgrees ‘or other academm dis
tinctions in the preseribed manner - (md under condltlons; ros-
eribed; ,. - : SN

ctiforce - dlbuplme armonyg fhe qtudents of the [Tnlvemlt‘ ‘
to ‘make drrangement for promoting their “health and g
wellare ; R e e s T

/

é‘ (5)- to prescrrbe condrtxons undcr Whlch_ {lie. aw .;'
degree title, dlploma and other academic-;drsnn
persons may be w1thhe1d P ,

B

(6) tc ‘¢0- operate W]t,h :.my Other Umvermty,_\'li_
or association or any other publ&c or’ pnvate bady havmg
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~—

wew the promonon of - purposes and ob]ects similar to those of $
the. University for such purposes as may be agreed upon, on such
tcrms and condrtlons as may, from time to time, be prcscnbed '

-

{7) fo estabhsrr ‘and maintain Umversny lzbrarres, rescarch b
staﬁons museums for research and pub]1cat1on bureau; ;
o t‘t‘ v

n (8)- tu mstltute research posts and te appoint perscms to
Su _h pqstS' : .

S
7 & .a...sm'» t

9 to lristltute and award fellowshlps mcludmg travelling
f;IIQwslups' scholarshrps ot medals and prizes. in the manner §

RS

(10) to cstabhsh - maintain  or recog'use hostels for 1
nts, of . the Umversrny and residential accommodation for
S of ‘the Unvvcrsn’y and to withdraw any such Iecog-

(i (1 1Y to ﬁx fces and to demand and receive such. fees 4s may
he presenbed T ,

F 12) to. hoId and manage endewments and _other brqpe'r‘tics
afid f’u ds of the Unlve“suv, e :

(13) ta borrow money ‘with the approval of the Govern-

n the securlty of the property of the IJHIVCI'altY for thc pur-
5 of'" the. Umversty S A

--.';(14)3 _,to enter.llnto agreement wzth other ‘bodies or per-
¢ purpose” of promoting the - ob]ec’uves of the Uni-
¥ ?i_he assuming of :the management of any institution

taklng over. of 1ts rlghts and 11ab111t1es and

(15)*? to' do all such acts and thmgs whether mcrdental
biects mentloned in'  scction 4 and the powers ‘aforesaid

ssary or’ desrabk to- fu;.ther the " objects of

_rn

P
—

"nt 0 '=.§ect10n 5f Tamzl Nadu Act 9 of - 1982.—In
,ln sub-section (1), after the - word

rrespectwe of rtheir rehgmn race, - custe, - Sex, place 3(3@{

- «." - ;.'.-',"‘ ‘.- [T ~g e . § J
f ' .
o A . ; .
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7‘ Amendment of sectivn b, Tamzl Vadu Act 9 of 1982 -
uch - section 6 ol the principal Act, for sub-seomon (2), the followit
- enb-sectlon shall he substltuted namely -— |

«<h | “(2) In case of dispute or . doubt as m whether
i8 dis qualified under sub-section (1), the Syndm&te '
such case to the Chancellor whose declsmn shall be ﬁnal

ng

ter sion or order is not in conformlty Wlth ,‘

Act or the statutes ** ghall be mserted

or In: SGCtIOIl 11 of the pr1nc1pa,l Act ——-  _;
(l) sub»-sectlon ( °) shall be Omltted

ly o (11) in sub- sectlon (3) the word " Gther thoplme
Where 1t, occurs, shall be omltted T

‘ ln sectmn 12 of - thé prlnclp&I Act, O e
(1), for sub-sec;tlon (2) the followmg sub—sectlan“ hall:
qubstltuted namelv., T T S
*“ (9) For the: purpose ol _sub- sec:f,lon (1) the CO
shall consist of five persons of ‘whom one ‘shall ‘be. -
by the Chancellor, one shall ‘be nominated by the

one shall be nommated by -the. Senate and two’ sha_
‘nated: by ‘the Syndicate : o ,

Prowded that,

(@) the per‘-’cm 50, nommafed shsll nof. be t mamberf
any of the authoritiss of ti ;,mverelu |

(b) the person S0 nommated by . t,he Cﬂha‘,nc’e‘f_l‘ldr” sha, o
convene the meetmds of the Committee: *"; : NI

(' i) in sub-sectmn (4) fOr the expression "tlll f,he.;; g
Svndicate makes the réquisite arrangements’’, the e:preamﬁ
“ till the Syndicate, with the approval of the Chaxmellw mhs
the requisite arrabgements ** shall be substiteted. ~ - -

W




.

"tutzon af sectzon 15 Tamll Nadu Act 9 of 1982—

5 of the. prmmpal Act, f,he followmg sectlon shall '
‘ subsutu ed; name y ..._ Lo

,e:‘ealarled oﬁ‘icer of the Umvers1ty appomted by
h _S- "dlca,te for such perlod ag may be specified by the Syndi-
ate- in’ thls behalt and the terms a,nd eondlt,lons of gervice of

( 2) Dvery 'Lppo ntment of Lhe Fmance Otficer shall. be.
ade by the Syndicate from out of a penel of three names |
OMe dqd 'f-fbV the. Government ’

endment . of ser'twn 16 Tamtl Nadu Act 9, of 1982~
16 of the, pr1nc1pa1 Act for the expression - ‘' the
Commlttee‘ - the . 'expression = ‘‘'the Fina,nce,
"*the Planmng Boerd 1 ghall - be subsm,uted

13.. msevtwn of new seczion 16—A . Tawmil Nadu Act 9 of
082 Aiter 1..=seet10n ‘16 of the prmmp&] Acat, the followmg

’ “‘*‘_;lGA The Plannmg Bor«rd —(1) There shall be 'consti-
tuted - a"‘Pianmng Board of the . University .which  shall  advise
oW the p]q,nnmv and development of the Unlversmy

ek w g b

%:'(Q) 1ne consmuuon of the . Planning Board and ‘_ﬁ}‘ie
' appomlment of .its members shall be such. as "'are

14 Amenament of eectzon 18 Tam1l Nadu Act 9 of 1982.—-
| &ddtionnas 6 tHe principal’ Ak, in clause (@), under the
;- “Class II—Other Members ”, in item (3), for - the
N0 ;mémbe_rs, . the ,w,erds Three members " sbell




(a) after. item (2) the fe]lowmg 1tem shall be -‘msert._
namely :--

(2 A) ‘I‘he Seeretary to Government; m oharge of
Health and Family. Welfare; ;. ‘

(b) in item (5), for the Words . nomma.ted by rof,a-
tion by the Pro- Chancellor ", ‘the words. by rotatxon m -the
order of semontv ’ shall be substlt,uted

(2) under the heading * Class II*-—OtheT Members:f

. {a) to item (1), the iollowmq prov1so shell be added;
namely --

l

*‘ Provided that the member 80 elected shaII nof
be an employee of the Umversu-,y or any 1nst1tut1on O, centre
recognised by the University; '’; -

3 ' RS

(b) for item- (2), : the followmg 1tem shall be *«subﬁ’h-s
tuted; namely :—

““ (2) Two members from emong the : Aoademzie,,_:’-,
Experts of whom one shall be nominated by .the Chancellor -and -
ong shall be nominated by the Pro Ch&ncellor .

s ,,,;’-.,.‘; Ry

(i) in clause (d}, after the words “ the Secretary to Govern-
ment in-charge of Finance ’, the words ‘‘ or the Secretary: to
Government in- charge of Health and I’a,mlly Welfare 2 sha.lL be .
inserted . : |

16. Amendment of section 22, Ta’rml Nadu Act 9 of 1982'
I section 22 of the principal Act, o S

(i) in clause (3), for the word knowledge d
" knowledore in Tamil lamguage and htereture shall be subs' '
(ared; X

(n) in clause (4) for the words teachmg post., ’ff“the’_’ -
words ** teaching. or research posts '’ ‘shall te substituted;. -~
(iii) in sub-clause (@) of clause { 18), for the words “‘Uaivers:
sity. Professors >’, tbe words *‘ Universify Professors . Un1ver~. .
sity Researchers *’ shall be substituted; ‘ eI

“(iv) in. clause (197, for the words .“Umvermty Professors

the words - ** University Professors, Umvermty Reseerchere
shall be substituted ; Ty

“(¥) in sub-clause (a) of- clause {21y, the wgrds < or, | the T
Um"mt" Grants Commission " shall be -emittedi: v3-£evsss:




»418 Amendment of sectton 25 Tcmml Nadu Act 9 of 1982-——
__}seagtlon 25 .of ' the principal - Ac_t, in sub-section (3), for the
d..“ Govermnent the words s Chancellor and to ‘ the

-

19"%';,Amndment of sectipn 26 I‘amzl Nadu Act 9 of 1982.—
In,sectlon 26. of . the. prmclpa,l Act, in- sub-section (8), for the
--*“teachmg ». the words “ teachlmr and research > shall be: sub-

,sectlon 27 of the prmclpal Act, for the Word “ tea.chlng
sowords -4 teaching and. research ™ shall be substituted.

'Amendmenj‘ of section 30 Tamzl Nadu Act 9 of 1982.—
ection 30 of the prlnclpal Act,

» (1) in - Calce (vm) for the word “research ”. the »wo_r.da:. -
-eacumg and research > shall' be substituted ;

() m clause (xm) the Word ““ and ”’ shall be omltted
(m) for « clause (xxn) .e_._ followmg claugses  shall _ba_,
s.nhstltuted namely —-- o N ,

. *“(xxii) the grocedure for arbltratlon in case - of . mspute

cmployees or students. of thc University ; '

| (xxm) the. procedurc for’ appeals to the Syndicate by students
the action of any Qﬂicer or authonty of the Umvers1ty :

"(xxw) the constltutxon, terms -and rcferences ', of - ‘the

,_( xVi; fthe estabhshment and abohtlon of facultles and




he
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-
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22, Amendment of section 43, Tamil Nadu Act 9 of 1982-(“
In the proviso to sectlon 42 of the principal Act, for’ t.he

* Pro-Chancellor ’’, the words * Chancell()r 'and | fhe
Chancellor ’,’ shall be subsntuted ‘ R

23. Amendment of Schedule “Tamil Nadu Act 9 of 1982**-11‘3'
the Schedule to the principal Act,

(1} in clause (1) of - statute 2, for the Word Govem-
ment ”, the word “ Syndlcate > shall be subsututed v T

*‘g;’,.
J

(1) after statute 2, tho- followmg statute shall b" mserted
namely -— ‘

The Plan‘nmg Board. ——(1) The Plannmg 'I;_}_Bo rd‘-
:hall (.()llSISt of the following members narnely ---'_ : :

(i) the Vice- Chancellor Who shall be- the _Cha.nrman
of the Board; and .

(1) not more than eight Pef'SGﬂS of :_high_ ‘ ?f denic
standing. : e O

(2) The members of tae Planning Board shall be appo

by the Chaucellor and shall hold ofﬁos, for such period as he fiina"
determinc. . E

(3) The Planning Board shall, in addition to a | oth
powers vested in it by tms Act, nave the nght to adwse the Syndi
on any dcademxc matter e

(111) m sta‘tute 5——-"

(a) in clause (1) for | the woru “Lecturer
Lecturer Resea,rcher . shall be subsi,lt,uted

(b) in clause (2)

) for the eXpressmn ‘“'a nominee: of the Gover
and the persons specified’ m the ; correspondmg &l
column (2) of the said Ta
a Professor, Associate - Professor Rneader or Lecturer goats
expression ‘‘ a nominee of the Chancellor a  nomine¢ of the
Governmen, and the persons spemﬁed in the correspondlng entry
' column (2) of the said Table and in the case of appointmierit “of a

Professor, Associate Professor, Readcr Lecturer -or Rescarercher ”-
shall be qub%fztuted

4

V2 (Ex. 158)—2 .
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m "mhmn (l), tim- f;he fﬂwdrd
%ecﬁurer Re&earcher " -shall .f:-be

94, Repeal and samng —(1)" The Tamll Umversity“(Secon&

mengment) - Qrdinamee, ~"\1984 (T‘a.nnl N adu G)rdma..nee 28 of
;iis hereby repealcd : .

any
. “as ‘ammded bv the sald @rdn.-
Ve been done or taken under the prlnCl-

RSt S VADI‘VELU
€ Qmm-zssmner and -Secrétary to Governmem
SR Law Deparmzerzt

o

AN’Ii PRIl\ TI'\TG

D’ AND i’UBLISHEI) “BY THE m;mctmn OF sm’rloﬁmv
m;, GOVPRI\\[EW'E {OF TAMIL NADU .

ON BEHALF OF 1T
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The following Act of the Tamil Nadu Legislature received the. ,
assent of the Governor on the 19th February 1986 and is hcrebv &
published for general information :—

ACT No. 22 OF 1986.

An'Act jurther 1o amend the Taril University Act, 1982,

BE it enacted by the Legislature of the State of Tamil Nadu in the
Thirty-seventh Yeur of the Republic of India as follows :(—

1. Short title and commencement.—(1) This Act may be caﬂed
the Tamil University (Amendment) Act, 1986.

(2) It shall come into force at once.

2. Amendment of section 1, Tarrul Nadu Act 9 of 1982 —In
section 1 of the Tamil University Act,”1982 (Tamll Nadu Act 9 of
1982) (hereinafter referred to as the principal Act), in sub-sectlon (2),

the figures “ 48 ” shall be ozmtted

3. Substitution of section 14, Tamil Nadu Act 9 of 1982———For
section 14 of the principal Act, the following section shall be subst1-
tuted, namely :(—

“14. The Registrar—(1) The Registrar shall be a whole-time |
salaried officer of the University appointed by the Syndicate and the
terms and conditions of service of the Registrar shall be as follows :=—

(@) The holder of the post of Registrar  shall be an
academician not lower in rank than that of Professor of a college__

affiliated to any University ;

(b) The Regisirar shall hold office for a period of , three
years :

Provided that the Registrar shall retire on attaining the age
of fifty-eight years or on the expiry of the period spcmﬁed in this

clause, \\thhCVi‘I is earlier;

(¢) The emoluments and other terms and coaditions of
service of ihe Registrar shall be such as may be prescribed;

(d) When the office of the Registrar is vacant, or when the
Registrar is, by reason of illness, absence or any other cause, unable -
to perform the duties of his office, the duties of the office of the
Registrar shall be performed by such person as the Vice-Chancellox
may appoint for the purpose, .
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(2) (@) The Registrar shall have power to take disciplinary

"7 action .against such of the employees, excluding teachers of the

University and academic staff, as may be specified in the orders of
the Syudlcate and to suspend them pending inquiry, to administer
warnings to them or to impose on them the pepalty of censurc or
withhalding of increments :

Provided e e such peandty shadl be ooponed  anlens
thie person concered hns been glven a reasonable  opportunily ol
showing cause against the action proposed lo be taken in regard o
him;

| (b) An appeal shall lie to the Vice-Chancellor against any
order of the Registrar imposing any of the penalties specified in
clause (a); _

(¢) In any case where the inquiry discloses that punishment
beyond the powers of the Registrar is called for, the Registrar shall,
upon conclusion of the inquiry, make a report to the Vice-Chanceilor

~along with his recommendation ;

Provided that an appeal shall lie to the Syndicate against
an order of the Vice-Chancellor imposing any penalty;

(d) No appeal under clause () or clavse (¢) shail be
prefcrred after the expiry of sixty days from the date on which the
order appealed against Yas received by the appelant.

(3) The Registrar shall be the ex-officio Secretary of the

. Senate, the Syndicate, the Faculties and tac Boards of Studies, but

shall not be deemed to be a member of any of these authorities,

. (4) It shall be the duty of the Registrar,—

(a) to be the custodian of the records, the commos seal
and such other property of the University as the Syndicate  shall

commit to his charge;

(b) to issue all motices convening meetings of the S2nate,
the Syndicate, the Faculties, the Boards of Studies and f any
Committee appointed by the authorities of the University;

_ (€) to keep the minutes of all the proceedings of  the
meetings of the Senate, Syndicate, the Faculties, the Boards of Studies
and of any committee appointed by the authorities of the Uaiversity;

(d) to conduct the official correspondence of the Syndicate;

nicel
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(e) to supply to the Chancellor, copies of thc ageuda of the

meetings of the authorities of the University as soon as they are issued
aad the minutes of tihe proceedings of such meetings; and

L B R

(f) 1o exercise such other powers and perform such other
dutics as may be specified in the statutes or as may be required, from
time to time, by the Syndicats or the Vice- Chancéllor |

(5 In all suits and other legal proceedings by or against the
University, the pleaclinos shall be signed and verified by the Registrar
and all processes in such suits and proceedmgs shall be issued to, and
served on, the Registrar.”.

= oy

4. Amendment of section 15. Tamil Nadu Act 9 of 1982.—In
vction IS5 of the principal Act,— :

o
{¢) in sub-section (1), the words “and the teru.. and conditions
of service of the Finance Oflicer shall be such as arc specified in the
firg statutes ” shals be omitted;

(b) after sub-section (2), the followinz sub-sections shall be
added, namely :—

“(3) The emoluments and other terms and conditions of
service of the Finance Officer shall be such as may be prescribed.
Tue Finance Officer shall retire on attaining the age of filty-eight
years or on the expiry of the period specify by the Syndicate under
sub-section (1), whichever is carlier: |

Provided that the Finance Officer shall, noiwithstauding his
altaining the age of fifty-eight years, continue in  office uwatil  his
successor is appointed and enters upon his office or until the expiry
of a period of one year, whichever is earlier.

(4) When the office of the Finance Officer is vacant or when
the Finance Officer is by reason of illness, :bseace or any other
cause, unable to perform the duties of his office, the duties of the
Finance Officer shall be performed by such  person-as the  Vice-

Chancellor may appoint for the purpose.

(5) The Finance Officer shall be the ex-officio Secretary of the
Finance Committee, but shall not be deemed to be a member of

such Committee.

e e e a em - e
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(6) The Finance Officer shall—

(a) exercise general supervision over  the funds of  the
University and shalI adv1se the University as regards its financial

policy: and

(b) exercise such other powers and perform  such other
financial functions as may be assigned to him by the Syndicate or as
may be prescribed :

" Provided that the Finance Officer shall not incur any expendi-
ture or make any 1nvestment exceeding such amount as may be pres-
cribed without the previous approval of the Syndicate.

(7) Subject to the control of the Syndicate, tie Finance

' Ofiicer shall—

| (@) hold and manage the property and investments of the
t‘mversn.y including trusg and endowed property;

(b) ensure that the limits fixed by the Svndicate for
recurring and non-recurring expenditure for a ycar are not exceeded
and that all moneys are expended on the purposes for which they are
granted or allotted; _

(¢) be responsible for the preparation of annual accounts, |
financial estimaic: and thg budget of the University and for iheir
presentation to the Syndiczate.

(@) to keep a constant watch on the cash and bank
balances and of inv2-fments;

(e) watch the progress of the collection of revenue and
advise on the methods of collection zmployed;

(f) ensure that the registers of buildings, land, furnifur:
and eqmpment are mainfained up-to-date. and that stock-checkin.:
is_conducted, of equipments and other consumable materials in all
offices and other places maintaincd by the University;

() bring to the npotice of (¢ Vice-Chancellor any nr-
authorised expenditure or other financial irregularity and sugsest
appropriate action to be taken against persons at fault; and

(k) call from any office or other place maintained by the
University, any information or returns that he may consnder neces-
sary for the performance of his duties.
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(8) The receipt of the Finance Officor or of the person of

persons duly authorised in this behalf by the Syndicate for any money

payable 1o the University shall be sufficient discharge for payment of
such money.”.

5. dmendment of section 16-A, Tamil Nadu Act 9 of 1982.—
Jn section 16-A of the principal Act, for sub-section (2), the follomng
sub-sections shall be substituted, namely :(—

“(2) The Planning Board shali consisg of the foﬂowing.

mcmbers, pamely :—

(i) the Vice-Chancellor, who shall be the Chairman of the:
Board; and ;

(i1) not more than eight persons of Mgh academic standing..
(3) The members of the Planning Board shall be appointed by

the Chancellor and shall hold office for such period as he may
determinge,

(4) The Planning Board shall, in addition to all other powers .

vested in it by this Act, have the right to advise the Syndicate om:
‘any academic matter.”, .

6. Amendment of section 22, Tamil Nadu Act 9 of 1982.—In

section 22 of the principal Act, in clause (1), the words * except the-

first statutes 7 shall be omitted.

7. Amendment of section 20, Tamil Nadu Act 9 of 1982.—In
section 26 of the principal Act, in sub-section (3), for the words “as
are specified in the first statutes”, the words “ as may be specified
in the statutes ** shall be substituted.

8. Amendment of section 31, Tamil Nadu Act 9 of 1982—In

sectionn 31 of the Urincipa,l Act,—
(i) sub-section (1) shall be omitted;

| (u) in sub-scclion (2), the words “except the first statutes **
shall be omitted.

e
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9. Insertion of new section 34-A in Tamil Nadu Act 9 of 1982 — IR

Alter section 34 of the principal Ad, the folloving section shall b
inserted, narmely .

“34 A, Selection Committees.—(1) There shall be Selection

Committees for making recommendations to the Syndicate for appoint- g

ment to the posts of Professor, Associate Professor, Reader, Lecturer,
Researcher, Assistant Professor and Librarian of institutions main-

tained by the University.

(2) The Selection Committees for appointment to the posts i

specMied in column (1) of the Table below shall consist of the Vice

Chancellor, a nominee of the Chancellor, a nominee of the Govern- [ 3

ment and the persons specified 1 the corresponding entry in column
¢® of the said Table and in the case of appointment of a Professor,
Associate Professor, Reader, Locturer, Researcher or  Assistant
Professor in a department, where there is no head of the Department,

shall also consist of a person nominated by the Syndicate from among |§

its members :(—

THE TABLE
M . (2)

Professor, Associate (1) The Head of the Department

Professor or Reader

(i) A Dean or a Professor to be

nominated by the Vice-

Chancellor ;
L (iii) Three persons not in th.e
o - service of the University, nomi-

nated by the Syndicate, for their
special loowledge of, or interest
in, the subject with which the

Professor, Associate Professor or

Reader will be concermed.

Leeturer, Researcher or

Assistant Professor. concerned ;

A .
w

¢ concerned, if he is a Professor;
i Prolesso

: being 1
the DC]
8 Professc

() The Head of the Department |

(ii) One Professor to be nominated |8 1
by the Vice-Chancellor;

TAMI

—— e —

(1)

g icclurcer,

Assal

Likrarian

Fpl

f an inter- -

¥ o -be H

xpl

Fap

p membe!
F to und
R meeling

Sclectic

« Ve,
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be (1) () "
k Lecturer, Rerearcher or (i) Two persons not in the service.

, Assistant Professor-—cont. of the University nominated by

lon the Syndicate for their special

int- knowledge of, or interest in, the

Fer, subject with which the Lecturer

- ¢« ' ;. Researcher or Assistant Professor

will be concerned.

osts M Likrarian. (i) Two persons not in the service
ce of the University who have
Byi B special Xnowledge of the subject
nn of Library Science or Library
or, Administration to be nominated’
ant by the Syndicate.
nt, ,
ng (i) One persor, not in the service
of the University, nominated by
L the Syndicate.
Fxplenation 1..-Where the appointnlents are being made for
 an inter-disciplinary project, the Head of the Project shall be deemed:
to be Head of the Department concerned.
it .
weo FExplanation If.—The Professor to be aominatcd  shall be the
' - rrolessor concerned with the speciality for which the selection is
re [ being made and that the Vice-Chancellor shall consult the Head of
. % the Department and the Dean of Faculty before nominating the
Professor.
h. % Explanation 1IL—AL Jeast three out of four ar two out of theee
i- [ members, as the case may be, comcerned with the speciality referred
it to under columa (2) shall be present at the Sclection Committes
st meeting.
1 (3) The Vice-Chancellor shall preside at the meetings of a
or Selection Committee. | |
(4) The mcetings of a Sclection Committec shall be !
at convened by the Vice-Chancellor. '
(5) The procedure to he followed by a Selection Committes -
ed in making recommendations shall be such as may be prescribed.

(A Group) TV-2 Ex. (83)—5 —_— . S

. == meaaszd SRIEIEAL8333 :ﬂ.’l-‘:Eililllllﬂiliﬂllillii
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(6) If the Syndicate is unable 10 accept the recommendations 1

made by a Selection Committee, it shall record its reasous and submit g sect
l.’he ‘gasc’ to thL, Chancellor for final orders. . lute
x L Appomlmenlb to temporary posts shall be mude in the
maﬁncr indicaled below :— be
1 the
(i) Tf the temporary vacancy is for a duration, longer than|§ re-z
one academic session, it shall be filled on the advice of the Sclection
Committee in accordance with the procedure indicated in  the
foregoing provisions : vea
PlOVldCd that if the Vicz-Chancellor is satisficd (hat in [
the interest of work it is necessary to fill the vacancy, the appoint
ment may be made on a  temiporary basis by a local  Selectioa [§ a )
Committee referrcd to in sub-clause (i) for a period not e\ceedma Dc
six months :

. . (1) If the temporary vacancy is for a period less than a sul
year, aa appointment to such vacancy shall be made cn the recom- at
meiidation of a local Selection Committee consisting of the Dean of '\fa'
the ‘Faculty concerncd, the Head of the Dcepartment and a sominee i:\)
of the Vice-Chancellor : th

~ Provided that if the same person holds the offices of the
Dean and the Head of (he Department, the Selection Commilice may D
consist of two nominees of the Vice-Chancellor : P
e
th

Provided further that in case of sudden cusual vacancies

m tcachmg posts caused by death or any other rcason. the Dean
may, in consultation with the Head of the Department concerned, S
. make a temporary appointment for 2 month and report to the Vico. "
. as

' Chancellor and the Registrar about such appointment,

e . (iii) No teacher appointed temporarily shall, if h¢ is not $
recommended by a regular Selection Committee for appointment F

under this Act, be continued in service on such temporary employ-
ment ynless he is subsequently selected by a local Selection Comumittce

or a rcgular Selction Committee, for g temporary or permancat
appointment, as the case may be, P T T

rn
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10. Substitution of section 36, Tamil Nadu Act 9 of 1982.—For
section 36 of the principal Act, the following section shall be substi-
tuted, namcly :—

““36. Deans of Iauzltzes——(l) Every Dcan of Faculties shall
be appointed by the Vice-Chancellor from among the Professors in
the Faculty for a period of three years and he shall be cligible for
re-appointment :

PIO\'ldtd that a ‘Dean on allaining the age of hlty—elght
vears shall ceuse to hold office as such :

Previded further that if at any time there is no Professor in
a Faculty, ithe Vice-Chanccllor shall exercise the powers of the
Dean of the Faculty. > ‘

(2) Notwithstanding anything contained in the first proviso to
sub-section (1), where a Professer or the Dean  in a Faculty has
attained the age of fifty-eight years, the Vice-Chancellor may, if he is
salisfied that such Profsstor ar Dcan has rendered meritorious service
for furthering the advancement of learning or prosecution of research
in Tamil, appoint such Professor or continue such Dean in office, as
the Dean of that Faculty.

(3 When the office of the Decean is vacant or when the
Dcan is, by reascn of illness, absence or any other cause, unable to
perform the duties of his office, the <utics of his office shall be

performed by such person as the Vice-Chancellor may appoint for

the purpose.

(4y The Dean shall be the Hcad of the Faculty and shall
be responsible for the conduct and maintenance of the standards of
research in the Faculty. The Dean shall have such other functions
as may be prescribed, -

(5) The Dean shall have the right to be present and to
speak at any mecting of the Boards of Studies or Committees of the
Faculty, as the case may be, but shall not have the right to vote
thereat uniess he js a member thereof.”.

1{. Omission .of section 48, Tamil Nadu ‘Act 9 of 1982—-
Section 48 of the prificipal Act shall be omitted.

'--‘;:-'lic-
IE
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o 12 Substitution of section 49, Tamil Nadu Act 9 of 1982.—For
smuon 49 of the principal Act, the following section shall be substi-

" ‘tited, namely:—

“49. Notifications 1o be placed before the Legislature—Every
notification issued under this Act. shall, as soon as possible after it
js. issued, be placed on thc table of both House of the Legislature
angd if, before the expiry of the session in which it is so placed or
the ' next session, both Houses agree in making any modification in

- any such nofification or both Houses agree that the notification
" should not be issucd, the notification shall thereafter have effect

only in-such modiﬁcd form or be of no effect, as the case may be,

~s0, however, that any such modification or annulment shall be

‘ w1th0ut pre}udlcc 1o the valldty of any thing previously done under

that notification.”

13. Omission of Schedule to Tamil Nadu Act 9 of 1982.—The
Schedule to the principal Act shall be omitted.

(By order of the Governor)

S. VADIVELU,
Comrmissioner and Secretary to Government,
Law Dgpartmenr.

-“-\11"'t‘ e ~

PRINTED AND PUBLISHED BY 'I‘HE BIRECTOR OF STATIONERY AND PRINTING -
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The following Act of the Tamil Nadu Legislative Assembly received
the assent of the Governor on the 10th December 1986 and is
hereby published for general information :—— '

ACT No. 72 OF 198s.

An Act further to amend the Tamil University Act, 1982.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu
in the Thirty-seventh Year of the Republic of India as follows :—

1. Short title—This Act may be called the Tamil University
(Second Amendment) Act, 1986. ‘ -

2. Amendment of section 21, Tamil Nadu Act 9 of 1982.—In

section 21 of the Tamil University Act, 1982 (Tamil Nadu Act 9 of |

- 1982) —

(1) in clause (b), under the heading “class 1--Ex-officio
Members ”, after item (2-A), the following item shall be inserted,
namely :—

“(2-AA) The Secretary to Government in-charge of Tamil
Development Culture ; ™.

(ii) in clause (d), after the words “ the Secretary to Government
in-charge of Health and Family Welfare”, the words “or the

Secretary to Government in-charge of Tamil Development—Culture ”
shall be inserted.

(By order of the Governor)
8. VADIVELU,

Commissioner and Secretary to (Government,
- : Law Department.
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i - “The following Act of the Tamll Nadu Leglslau'.'e Assembly recewed the
k. - aissent of the President on the 11th Sepfe$b95 I1989 and is hereby published for
. geoeral mformauon. TR IR .
k- ACT No. 29"OF' 1989. T

il I'I 4 RL

.
i BE it-enacted. by :the. Logislative . Assomblyfof ;ths State -of Tamil. Nadu m, tho
il qFothh Yoar of the Repibhc of India as fOll.oWB TP | TR e 7,17
gy '
E ! o o PARil‘m,'lm “d i S ] {é}' S
“ - : “n ' Prehnunary W Ao :
- PR h
e 1. 1) ‘I'lus Act ma.)r be called the: Tamt'l EN'a.cf Umvorsmes Laws (Amsnd-
gy rient) Act, 1989 ' et M Ao j"- h . .--;H' Lt 4( fio egih lI
Gty oy, : . 1*-11"!4,{“ il el {a) .
@' shall comemtoforca at oncas A b gt P TIRITRTRNTY: B T o

PART XL .. v - FHRCE
Amendments to the Madras Unher:fa’ Acr 1923. ,

. 2. Section 5-A. of the Madras Ummsuy 1923 (Iwromafter raforrad to as tho Ommr’m
of  principal Act), shall be omitted, A7 #@'

3 Tnsoctfa:i‘l4ofthoprmc:pal Act mcl ﬁ.iér(b, RO R " Ami’na!m
'y |fgl'1 -, I HTH R "{*‘nsnaf;gc]fo

_ (q] the exprassion ** and such momberd S ‘bd‘hﬁglble for election oF" ﬂblm--
mtmn for not more than. another _period of threarg}aaml it sha}l o omitted ;-
I T t‘rh b (3L |||.-‘-:.\~_1- .L'J:T

(b) the fiest prov:so shall be ormtted,

i s o o R
- 'y . -'. - {"1 AT 1“. ("1""‘(‘ i 3 B .. DA
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Amendment of 4, Tn seetion 18 of the principal Act, in cluise (A),——

section 18. ) . . ]
ta) ths expression " and such members shall be cligible [os election or nomina-

tion for not more than another psriod of thice vears ™ shall he omitted
(B) the first pryvico shall be omitted ;
(c) the Explanation shall be omitted,
dAniendment of 3. Tn section 23 of the principal Act, in cluuss (6),—

section 23. ) o ]
(a) the expression * ard such members shall be eligible for clection gr ngming-

tion for not more than another period of three years ™ shall be omitted ;

(&) the first proviso shall be omiticd ;

(¢} the Explanation shall be omitted,

PART IIL
Amendnients te the Annamalei University Aez, 1938,
Amendnient 6. I the Annamalai University Act, 1928 (hereinafter referred to as the principal Toanil Voo
of section Act), in sub-scction (1) of scclion 3_3, for the portion beginning with  the words AcrTer
33, “shall, except in the cisc of ex-pfficio member.™  ard ending with the  expression 1926, ~

*«21st December 19817, the following shall be substituted, namely —-

** shall except in the case of ex-gfficio mambars hold office upto the date of the
next reconstitution ™,

Omission of 7. Section 33-A of the principal Act shall be omitted.
Jection 33-A.

PART IV,

Amendments 1o the Madurai-Kamaraj University Act, 1965.

Amendnent of 8. In the Madurai-Kamaraj University  Act. 1965 (hereinafter referred to as the  Pemniil Nac
section-15. prineipal Act), in scetion )5, in clause (5),— Act 35 of I8

LT}

~ (a) the expression ** and such members shall be eligible for electipn or nomiza-
tion for not more than anather period of three years ” shall be omitted ;

(&) the first proviso shall be omitted ;

(c) the Explanation shall be omilted.

e e ek LT P s e ey

i

Amendment of 9. In section 19 of the principal Act, in clause (b),—
section 19,

(@) the expression " and such members shall be ¢ligible for election or noming-
tion for not more than another period of three years ™ shzll be omitted ;

{&) the first proviso shall be omitted ;
(6) the Explanciion shail be omitted,
Jdmendment of 10. In section 24 of the principal Act, in clause (5),—
Section 24." )
{a) the expression * and such members shall be eligible for election ¢r noni-
nation [or not more¢ than another period of three years ™ shall be omitted ;

() the first proviso shall bg ominled ;

(c) ‘he Explanation shall be omitted,

Omission of 11, Section 24-A of the principal Act shall be omitted.
section 24-A. )
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EAR#T Nian oo
Ammdments to lhe ‘Anna Umverszt} Act, 1978

Lot o
& Tumil Nadu. 12, In the ‘Anna- Umversrty Act 1978 (hcremafter referred to as.. thb princip
Act 30 Of 1978. Act), in section 1754n subection (4) -ﬂ*“"’“ i T e

(a) the expression “and such members shall be elxgrb]e for electlon or nomma— .
tion for not more than another term of threé years »shall be onhtted o

(b) the second prowso and the Explanatlon thereundler shall be omrtted

13 Sectxon I7-A of the prmcrpal Act shalI be omrtted ‘ R Omz:'sz'oh%
section 17-A.

e

14 In the pr1nc1pa1 Act, 1n Schedule II in Statute 9, in clause 3), the ‘portxon Amendient
beginning with the expression * and such’ members ” and endmg with the expressxon Sched le JI
« 2Ist DCCember 1981 » shall be omitfed.

o ""PART. VI
- Amendments to the Bharathzar Umverszty Act 1981

‘ Tamtl Nadu K 15. In the Bharathiar University Act 1981 (heremafter referred to as the prmrc1pa.1 Omissi
Act 1 of 1982, Act), Sectlon 7 shall be omitted. : sectio 7.

16. In sectron 200f the pnncxpalAct m cla.use (b),

(a) the expressron “ and such members shall be ehgrble for election or nemrna-
tion for not more than another period of threc years > shall be omrtted

(5 the first provrso shall be omrtted

7. T section 23 of the pr1nc1pa1 Act in sub—sectlon (2), in clause (c), | - . Amendment of}
: section 23,7

(a) the expression *‘and such members shall be ehgrble for election’ for not
more than another period of three years” ” shall be omltted ‘

(b) the first proviso shall be omrtted

18 In section 24 of the prmcrpal Act in clause (e)— Amendment ;

‘ of settxon:
4 ' (@) the expression ““ and such members shall be eligib’~ for election or neini- 24, s
nation for not more than another period of three 3ears *» shall be omitted ; é

. . I . :'(
PART VIL S
Amendments to the Bharathidasan University Act, 1981. o

" (b) the first provisc shall be omitred.

19. In the Bharathidasan University Act, 1981 (hercmafler referred to as 1he Omission™"" °]r;

T”,'fc'ﬁ 12\,‘;_‘;” principal Act), section 7 shall be omxtted | - sectton 7.
1982. 20. In section 20 of the prmapal Act, in clause (b),— , Am;ndmentf
of section
(@) the expression and such members shall be eligible for election or nomi- 20 5 i

nation for not more than another perrod of three years” shall be omnted -

(b) the first proviso. shall be omitted. ' BN

21, In section 23 of the principal Act, in sub-scctiou (2), in clause (¢),— Amendment
“HisecH

(a) the expression ** and such members shall be ehgzble for election for not
more than another: perrod of three years » shall be omitted ; a

» the first prov1so shall be omxtted

22. In section 24 of the principal Act, in clause (€),—

(a) the expresswn « and such members shali be eligible for election or nomi- -
Sy tn e arvather Aariad AL three vooire? chnll he nn"vftf‘d .
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*‘ | PART VIIL,
Amendments to the Tamil University Act, 1982
’s:t.man, bf' 23, In the Tamil University Act, 1982 (hereinafter referred o as the principal  Zumtil qufa
.ectmn 7.  Act), section 7 shalll be orn'im?d . /ig‘rg 29 of
. .:endment 24, In section 18 of the principal Act, in clause (¢),— )

of section
18,

tmendmgent
of section

g, e
VoLt

dnission- of

(a) the expression * and such members shall be cligible for clection or nomi-
nation for not more than another period of three years ™ shall be omitted ;

(b) the first proviso shall bz omitted.
25. In section 21 of the prinzipal Act, in clause (¢),—

(@) the expression *‘ and such mambers shall be ellglble for election or nomi-
nauon for not more than another period of three years '’ shall be omitted ;

(k) the first proviso shalx be omitted.

PART IX. .
Amendments to the Mother Teresa Women's University dct, 1984,

26. In the Mother Teresa Women's University Act, 1984 (hereinalter referred Tamil Nadu

section 7. - to as the principal Act), section 7 shall be omitted, A}cgts ‘115 of

dmendment 27. In section 20 of the principal Act, i1t ¢laiise (c), .
of section
20, ; (a) the expression “ and such members shall be eligible fof nommatlon fot

-+ 1 gotmo>re than another period of three years ** shall be omitced:
Npete e {b) the first proviso shall be omitted.
tmmdmeur : 28. In section 23 of the principal Act, in clause (¢),—
of section
. (@) the expression *“aad such members shall be eligible for nomination for
not more than another period of three years ” shall be omitted ; .
(&) the first proviso shall be omitted.
PART X,
Amendments to the Alagappa University Act, 1985, .

Imission of 29. In the Alagappa Univerty Act, 1985 (hereinafter referred to as the principal ~— Tami! Nadu
section 8, Act), section 8 shall be omitted. Act 23 of
- _ 1985.

dmendment 30. In section Z' of the principal Act, in clausc (2),—
gsecu‘qn ' ' -

TR (a) the expression ‘* and such membeis shall be ehglble for elecnon Or nCEis - .
nation for not more than another period of ﬂmec years” shall’ be omitted ;
. () the first proviso shall be omitted.

Amerdment 31, I section 24 of the principal Act, in sub-section: (2);- in clause (d),—

. of section. )

O 24, . (@) the expression **and such members shall be eligible 'or nommatlon tor

pot more than another period of three years™ shall be omitted’;
_ () the first proviso shall be omitted.

Amagdmenr ' 32. In section 25 of the p:incipal'Act in clause (e),—

: i gf gection '

225, (a) the expression “ and such members shall be eligible forielection o‘r nmm-

JoR nation for not more than another period of three years " shall be omitred

’;;': . (b) the first proviso shall be omitted.

L (By order of the Governor.)

g . B. JEYASINGH PETER,

B Secremry to ("ovemmenr Law, Deparrmenr

r _ L e el Sl e
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. Part IV—Section 2
.mn Nadu Acts and Ordinances.

.

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the President on the 17th September 1991 and is hereby published for
general information s—

ACT No. 26 OF 1991.
A ; ‘ Awn Act furﬂier, to amend the Tamil Nadu Universities Laws.
f BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
2 2 Forty-second Year of the Republic of Indie as fellows : —

- 1. This Act mey be called the Tamil Nadu Universities Laws '(Amend- Short title
K 3 ment) Act, 109%,

, Nadu Act 2. In mection 14 of the Madras University Aet, 1923, in the proviso to Amendment of
B ot 9% Jauee (b, for thia words  Provided also thiat 7, the following shall be substi- iy of 125
‘ tuted, namely :—
* Provided that a member of the Legislative Assembly of the State of
'Pamil Nadu shall ccase 1o be a member of the Senate from the date on which
he ceases to be & member of the Legislative Assembly of the State of Tamil
Nadu :
Provided further thag ™.

il Nadu Aet 3. In scction 33 of the Annamalai University Act, 1928, to sub-section (4), Amendment of
ot 1929. the following proviso shall be added, namely :— T;m;é If;fg“ Act

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
cease to be & member of the Senate from the date on which he ceases to be a
member of the Tamil Nadu Legislative Assembly. “

E (A Group) IV-2 Ex. (437)—1 [ 1

|
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p . 3

Amendment of 4. TIn section 15 of the Madurai-Kamaraj University Act, 1965, in the  Tamil Nad
Tamil Nadu Act . , . € Yot o ’ . 33 of 19654
13 of 1965. proviso to clause (b), for the words “ Provided also that ”, the following shall

be substituted, namely :—

“ Provided that a member of the Legxslatlve Assembly of the Statc of
Tamil Nadu shal] cease to be a member of the Senate from the date on which
he ceases to be a member of the Legislative Assembly of the State of Tamil
Nadu :

Provided further that”.

Amendment of . In section 20 of the Bharathiar University Act, 1981, in the p‘roviso 10 Tamil
T . ciuse (b), for the words “Provided further that”, the following shall be
substituted, namely :—
* Provided that & member of the Tamil Nadu Legislative Aaqembly ghall
cease to be a member of the Senate from the date on which he ceases to be a
member of the Tamil Nadu Legislativa Assembly :
i Provided further that”.
|
Amendment of 6. In section 20 of the Bharathidasan University Act, 1981, in the provise
Hamil Nadu Act

| 9 of 1983 to elause (b), for the words “Provided further that”, the following shall be
- substituted, namely :—

’i « Provided that & meber of the Tamil Nadu Legislative Assembly shall
ecase to be a member of the Senate from the date on which he ceases to be a
meaber of the Tamil Nadu Legislative Assembly

Provided further that”.

Amendment of 7 In sction 18 of the Tamil University Aet, 1982, in the proviso to
' D of 1983, alause (c), for the words “ Provided further that”, the following shall be
; substituted, namely :—

* Provided that & member of the Tamil Nadu ngmdauve Amserobly shall
sease 1o be a member of the Senate from the date on which he ccases o be @

member of the Tamil Nadu Legislative Assembly :
Provided further that ®,

Aﬁmg‘!&m 8. In section 21 of the Alagappe University Act, 1985, in the proviso te
23 of 1985 alause (c), for the words “Provided further that”, the following shall be

substituted, namely :—

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
eease 10 be & member of the Senate from the date on which he ecases to be &
member of the Tamil Nadu Legislative Assembly :

Provided further that ™.

A’llz:::llml\?:a OYAd 9. In section 19 of the Manonmaniam Sundaranar University Act, 1990,
' 4
a1 of 1990,  in the proviso to clause (), for the words “Provided that”, the following shall

ke substituted, namely :—

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
cease to be a member of the Senate from the date on whlch he ceases to. be 8
member of the Tamil Nadu Legislative Assembly : ’ : '

Provided further that ”,
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10. (1) For the removal of doubts, it is hereby declared that, notwith- Removal of

standmg anything contained in any law for the time being in force or in any doubts.
judgment decree or order of any, court; every, pérson who hiad been elected + -
the Senate of the Madras University, the Annamalai University, the Madurai-
‘Kamaraj University, the Bharathiar University, the Bharathidasan University,
the  Tamil University, the Alagappa University or the Manonmaniam
Suridaranar University in his capacity as a member of the Legislative Assembly
and who had ceased to be a member of the Legislative Assembly but holding
office as a member of the Senate immediately before the date of the publication
of this Act in the Tamil Nadu Government Gazette, shall cease to be a member
of the Senate of the University concerned on the date of the publication of this
Act in the Tamil Nadu Government Gazette.

(2) Every person who ceases to be a member of the Senate by reason
- of the operation of this Act shall cease to be a member of the Syndicate,
Academic Council or any other authority of the University of which he may
happen to be a member by virtue of his membership of the Senate,

{By érdcr of the Governor)

2 o 1052 K e
. | T P. JEYASINGH PETER,
] ' Sewrstary to Government, Law Department.

1
Camil Nado g -
9 of 198 " f

Tamil Nadu]
31 of 1990)

§ T A.qum.lsm-:o BY THE DIRECTOR OF STATIONERY AND PRINTING, MAD!
J R BEHALF OF THE GOVERNMENT OF TAMIL NADU Ras

|



' @ r e T v o ' ‘ ‘ (Reg:stefed No ML
I ERWENT OF TAMIL NADU o e T | S R et - ,
¥ 1992 ‘f ‘ , R e T ‘,(;{,ﬂ’%ﬁi@»_ BQ‘Pll'scr‘
v ' i = i vy ’v‘v W — '_————ss..._..___.a: L ..} - ‘_.«
- + I OBy e, oy P —~ - (‘mh - < - —_— —

wiT A M I L’}’NA D u, Lo ) - .
). GOVERN M“ERKIT?GAZ ETTE ||

.v,ﬁ} fwfws“..«i.‘& DI § e g Lo
§ EXTRAORD[NARY ‘gueusﬁ‘éﬂ\( ‘m‘gjﬁzﬁ;

-7. ,,A,‘A.....,_.,‘.-_...,. Py .urm ‘» » '\
S _.,_MADRAS TUESDAY, FEBRUARY I3, 1992
. MAasl 6 mzuonmml. mnwuwvu AANDU~2023 -

* rrrrr

y Part IV-—-—Sectlon 2 :
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Talml Nadu Acts‘ antf Oﬂmnea SRR 5,;_~" e -
TR Ty — Co

”lt fonowmg Act 0. 72 Tamil Nadu Legmlatlve Assembly rccelved tHe
agsent of ithe Governor on ths. 17th I‘ebruary 1992 and| is herchy pubhshed for
general’ information i - . , 4 i

p

| AC’I‘ \rn 301« 1992. : R L

An /Lc,t furtheﬂ to amend the Tam'el Nadu Umve; sities Laws

. BE it enacted bv the Legislative Asqemhly of the State of Tamil Nadu i in the
Feorty-thivd Ye:n oi the Repubhc of India; as follows :— _

1. (1) This Aet: may be  called the - Tamil Nadu Umversmes Laws Short title .

{(Amendment) Act, 1992.- ‘ . i a“d""”m“mw
: (2) It shall be deﬁmed to h'wv come mto force on the IOth day of January
1992, . . S .
. Sy o L A, L
Nadu 2. In section 1l of the Madurax-KamaraJ University Act, 1965, t0 Amendment . of
3 of 1965, Sub- su,tlon (1), the following proviso shall be added, namely :— Tamil Nadu -
3 } Act 33 of 1965.:
“ Provided thot if thezChancellor does not approve™any of the persons in ,
the panel so recommended by the Committe¢, he may take - steps to constitute
‘; another Committee, in. accordance with sub-section (2), to give a fresh panel of -
| three different names and shall appoint one of the persons named in the fresh
P panel "as the Vice-Chancellor.”. ,
: ‘ Co
! Nadu -3. In section 11 of the Anna University Act, 1978 to sub-section (1), the  Amendment - of
Dof 1978, following proviso shall be added, namely i(— - Tamil - Nade.

‘Act’ 30 of 1978..
-, “Provided that if the Chancellor does not approve any of the persons in
.le panel so rccommended by the Committee, he may take steps to constitute
) another Committee, in accordance with sub-section (2), to give a fresh panel of
three different names and shall appoint one of the persons named in the freah
panel as the Vice-Chancellor.”. ,

P

—r ~rh Group) 1V-2 Ex. (101)-=1 T LT
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" 4. In section 12 of the Bharathxar Umversxty Act, 1981,

to‘ sub-section (1),
the followmg proviso shall be added, namely-:— ) o

Tamil ~ Nadu.
Act 1011982, -
\ ' “ Provided that if the Chancellor does not approve any of the persons in

- the panel so recommended by the Comxmttee, he may take steps to constitute
- another Committee, in accordance Wlth sub-scction (2), to give a fresh panel of
. . three different names and shall appomt one of the persons named in the fresh
: panel as the Vice-Chancellor.”.

5. In sectxon 12 of the Bharathidasan Umvers;ty Act, 1981, to sub-sectlon 1),
the following proviso shall be added, namely —

* Provided that if the Chancellor does not apprwe any of the persons in
the panel so recommended by the Committee, he may take .steps to constitute

Tamil Nadu.
Act 2 of 1982,

another Cozimittee, in accordance with sub-section (2), to give a fresh panel of

three different names.and shall appomt cne . of the persons named in the fresh
panel as the Vleo-Chancellor

‘ 6. In section 12 of the Tannl Umversxty Act, 1982 to_ sub-sectnon (l),
the following rroviso shall be added namely ;—

“ Provided that if the Chancellor does . not approve apy of the persons in
< - the panel s6 recommended by the Committee, he may take steps to constitute
another Committee, in accordance with sub-section (2), to give a fresh panel of
three different names -and . shall appomt one of the persons named in the fresh
panel as the Vlce-Chancellor ”. - . C b

ﬂ\et 9 of 1982,

) In sectlon 12 of the Mother Teresa’ Womens Umversnty Act, 1984 to
sub-section (1), the tollowmg proviso shall be added namely -

, " “Provided that if the Chancellor does not approve any of the persons in

the panel so. recommended by the Committes, he may take sieps to constitute

.another Commxttee, in accordanoe with ‘sub-section (2), to give a fresh panet of

- : sthree different names and shall appoint one. of the.persons named i the fresh
e " panalas the Vice-Chancellor.”. j - '

ol ) ip.. -y q‘.&&["ylmpﬁ("tiiw(\y dy

8. In section 13 of the Alagappa University Act, 1985 to sub-section (L),

the followmg proviso shall be added, namely —

Amendment of -
‘ Tamil . Nadu
Act.15..0f 1984, -

Ty "'_1

Tamil Nadu '

r_the panel so recommended by the Committee, he may take steps to constitute
~:another Committee, in accord :nce with sub—Section (2), 1o give a fresh panel of
IR fthree Jifferent aames and shall appoint one of the persons pamed in the fresh panel

sas the Vice-Chancellor.”, -
RV W @6‘”

s or €

“to sub-sectlon (1),. the following proviso shall be added, namely :—

~ « Provided that if the Chancellor does not approve -any of the persons in

,t"ﬁ‘é“" anel so recommended by the Committee, he may take steps to constitute

; ;u-,,.another Commxttee, in ‘accordance ‘with sub-section (2), to give a fresh panel of
',kthlee different names and shall appomt one” of the Persons named in the fresh
'.f. panel as the Vlce-Chancellor » ‘

-

1992 is hereby repealed S T S

Tamil
Act 1 of 1§Act 2
965.

Tamil

"« Provided that if the Chancellor does not approve any of the persons in -

9. In section. 11 of the Manonmaniam Sundaranar Umversxty Act 1990, Taznl , ]
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. Nadols _ (2)_.Notwith.sténding- such repeal, anything done or e{ny_ action taken '
. 1 of 198Act 33 of under the Madurai-Kamaraj University Act, 1965 or the Anna University . -
famil Nada ~  Ac¢t: 1978 or the Bharathiar University Act, 1981 or the Bharathidesam -
Rct 30 of University Act, 1981 or theé Tamil- University Act, 1982 or the Mother :
] . Teresa Women’s University Act, 1984 oy the Alagappa University Act, 1985
;ﬂ:ﬂlf“:fdu or the Manonmaniam Sundaranar University Act, 1990, as amended by the
AC ~ said Ordinance, shall be deemed to have been done or taken under the respective
Famil Nadu ~ ACt, as amended by this Act. T o o
2of " ' S o )
it Nadu =~ '~
mil Ly
Act 2 of ) ! -
mil Nadu :
ct 15 of ) ;
mil Nadu
23 of 1985. '
mil Nadu
ct 31 of 1990 _ ) ) o SR
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‘ : o ‘The folloving Act of the Tamil Nagdu Leglslatlve Aqscmb]y received. the
... .. -assent.of the Govexrnor on the 12th June 1992 and is hereby phblished for

’ ' _ e 77 general information :—

AC™ No. 21 OF 1992
An Act further lo amend the Tanvi Nadu Universities Laws.

BE it enacted by .the Legislative Assembly of the %t" of Tamil Nadc in Ju,
Forty- thxrd Year of the Repubhc of India as foUows —

PART I.
o N PRELIMINARY. o .
‘Short, title - A 1. This Act may be called. the Tamxl Nadu Universitics Taws (Sezond
ERREEE S Amendment) Act, 1992, _ o
IS © PARTIL -
B o -amendments to the Maduras-Kamas aj U.. =ssty Act, 1555,
" Amendment ot T2 dn sirtion 1h of inc IdeduraJ~K,dlnalaJ 9 nnuslt_, Act, 1965 (heu
- . section 15. . alter referred to ag the 1965 . Act), for thé ﬁrszt proviso to clause (b), the {'Gllow

LT ing prov iso shall be substituted, namely :-
- . Provided that a memper of the mSenate wno 13 c‘cc.,ed or nominated

of a particular appointmant, shall eease to be a member of the Senate from the

date on which he ceases to be, a member of that ﬂlectoraﬁe or body, or the holder

of that appointment, as the ease may be"

i Amendmznt og . 8 In section 19 of the 1965 Act m the provm to clause (b), for the
-,“,‘ T ‘sesflod 119» : words “ Provided also that where an elected” - or nominated member of the
L e o Svndlcate ", the following shall be substituted, namely :— -

o FEE TR 4 Pl‘(Wchd that a member of the Syndxcafe who ig elected or nominated
R et in “his capacity as, a member of a particular electorate or body, or the holder
I . of @ particular’ appointment, shall cease to he a. meber of the~ Syndicate
T 3 from the date on which he. ceasiy to be, a member of that electoratc or body,
i o or. the holder of that appomtment as the casy may be :

Prowdea further that whf-re an clcded or nommnted me'nbcr' of the
Svndlcate : ‘

section 24. . « Provided also that where an electod or nominated member of the Academic
‘2 . C‘ouncll » the followmg shall be substituted, namely 1—

i“ +  “Provided. that a member of the A cadcmw Counu[ who is elootod or

' , the holder of a particular appointment, shall” cease to he a member of the
¢ g - Arcademic Council from the date on which he ceases to be a member of that
electorate or body, or the holder of that appoir tment, as the case may be:

ERnargg

Provided further that‘where an clected or nominated member of the
4 A Academic Council ”. o
IR . o : PART TIL

 Amendments to the Anna Um’verse’t;r) Act, 1978.

Amendment 5. In seetion 17 of the Anna University Act, 1978 (hereinafter referred
‘to ag'the 1978 Act), for the first proviso to sub-section (4), the following
proviso shall be substit :ted, namely :— - ' v )

. “ Provided. that a. member of the byndmate who is clected or nomitated
-in his capacity as, a member of a particular electorate. or, ‘body, or the holder
of a particular appointment, shall cecase to be a member of the Syndicate from
the date on.which. he ceases.to be, a:member-of that cleetora.te or body -or the
holder of - tlmt appomt'ment a8 the case may be:”..v' NPT S ”

oVt s
SRR T rhed T e TROT TS

Corpugnliopn )

e CILE REY TN,

st e his capacity as, a.member. of-a particular electorate or body, o1 the holder,

Amendment of - 4. In sectlon 24 of the 1965 Act, 1n the proviso to clause (b) for the words ~

nominaited in his capacity as,.a member of a particular cléctorate or body, or

vamil Nadu AdlE
33 of 1965.«_ b
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_th Amendment of 2.

6. ln Schedule 10 to the 1978 Act, in Statute 9 after clause (3),. i
‘ ; kSchedule L.

foiiowing clause shall he mserted namely —

“ ..-A) A member of the Aeddelmc .Couneil who is nommated in hts :
capacity as, a member of a particular electorate or body, on the holder of a.o S
particula. appointment, shall cease o be a member of the Academic Councql S
me the date on which he ceages to be, a member of that electorate or’ boo.y '
¢r fie bolder of t'lat appuntment ¥ the case may be.”.

PAR’I‘ IV. )
Amendments to the Bharathiar University Act, ]981 R oy

7. ITn section 20 of the Bhavathiar University Aect, 1981 . (Lereimafter Amendment of
vefereed to as Tamil Nadu Aet 1 of 1982), for the first proviso to clause (b). section 20,
the Ioilowing proviso shall be sub%ltuted namelv -— Co

“ Prov1ded that a member of the Senate who is elected or nommated
in hiy capacity as. a member of a partieular electorate or body. or the holder
cf a particular :ppointment, shall cease to be a member of the Senate .
f3omy the date on which he ccases to be, a, memnber of that elcctorate or body, ur
the holder of that appomtment as the case may be:”.

8. In section 23 of Tamil Nadu Act 1 of 1982, in s‘ub-*ectlon (2), in the Amendment of
proviso to clause (¢); for the words ¢ Provided further that ”, the following section 23.
shall be substituted, na.mely —_ . ST iy

“ Provided that a member of the Stand.mg Commlttee on Acadenuc T
Affairs who is elected or nominated in his capacity as, a member of a particular
electorate on body, or the holder of a particular appointment, shall cease to
be a member of the Standing Committee on Academic Affairs from the date
- on which he ceases to be, & member of that electorat» or body, or the holder of -
 that appomtment, as the case may be: . . . o

1’1ovzded further that »,

9.7, sectmn 24 of T,axml Nadu Act 1 of 1982, in the proviso to clause A‘;’:&’g@gﬁ of
(e), Tor the w ords Prov1ded further that 7, the followmn' shall be substltutqd : o
namely i— (

“ Provided that a memper of the Syndicate who is electe'd or nomina:ted
in his capacity as, a member of a particular electorate or body, or the holc'er
‘of a particalar appointment, shall cease to be a member of the Syndicate fr: om.
the date on which he ceases to bé,-a member of that electorate or body, or the
holder of that appomtment as the case may ba

Provided further that”.
PART V.
- dmendments to the Bharathida;an University Act, 1981, : R

1() In seetion 20 of the Bharathidasan University Act 1981 (heremafter A‘::c‘t‘i%f:@%ff B
referred to as Tamil Nadu Aect 2 of 1982), for the first prowso to clamse (D),
the fulivvieg provis shall be substituted, namely :— .

~

“ Frowded that a member of .the Senate who is elected or nommated in
his capacity as, ai member of a particular electorate or body, or the holder of
a particular appointment, shall cease to be a member of the Senate from the
date on which he ceases to be, a member of that electorate or. body “or the
holder of that wppointmcnt as the case may be : ”.’

L
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. ? 84
- Amendmest of . 1l Tn section 23 of Tamil Nadu Act 2 of 1982, . in sub-sgction {2),
" in the. proviso to clause: (c), for. the words * Provided further that”, the

Section 930 v

Amendment of
section 24.

section 18,

~

: 'Amendmeht, of

Aniendmbnt of
section 0.

#.ment 0!

Sécﬁ'dﬁ 21, .

L.

substituted, namely :—

‘holder of that appointment, as the case may be: -

‘aaraely 1 —

" (hereinafter referred to as the 1984 Act),
‘words “ Provided further that ”, )

in his edpacity as,
- a partieular appointment, shall
mittee. from the.date on which Lie céases to be, a me

following shall be subs;!!ituted, naimely — v

"« Prpovided that a member of the Standing Committee on Acaglcnuc
Affairs who is elected or nominated in his capacity as, a member of a pﬂ,rmcu]ar
electorate or body, or the holder of a particular appointment, ghall cease to be

- a member of the Standing Committee onAcademic Affairs from the date on

which he ceases to be, & member of-th@tf electorate or body, ‘or -the holder of
that appointment, as the case may be : '

Provided ‘further that . ~

. 12. In section 24 of Tamil Nadu Act 2 of 1982, m the proviso to
clause ‘(e), for the words “ Provided further that ” the_ following shall be

“ Provided that-a m-mber of the Syndicate who is elected or nominated

in his capacity as, a member of a particular electorate or body, or the holder’

of a particular appointment, shall, cease to be a member of the Syndicate from
the date on which he ceases to be, a memben of that electorate or body, or the

' Provided fmither that . ..

' PART VI.
Amendments to the Tamél University Act, 1988.

18, In section 18 of the Tamil University Act, 1982 (hereinafter veferred
to as Tamil Nadu Act 9 of 1982), for the first proviso to. elause (b),! ithe

following proviso shall be substituted, namely :—. .

Tamil Nadu Ad w

™

“Pogrided hes a member of thé S‘enate"who :is elected or nominated :

T im ‘his eapacity as, & member of a particular clectorate or body, or the holder

of a particular appointment, shall eease to be a member of the Senate from

fiolder of that appointment, as the case may be: ”,

14. In section 21 of Tamil Nadu Act 9 of 1982, in the proviso to clause

‘(g), for the words “ Provided further that ”, the fpllowing shall be substituted,

N Prov_rided that a member of the Syndicate who is elested or nominated
'n: his capacity as, a member of u particular electorate or body, or the holder
of a particular appointment, shall eease to be a membher of the Syndicate from

holder ef that appoin#ment, as-the ease may be:
Provided further that”.

the date on which he ¢sases %o be, & member of that electorate or body, or the . -

_ PART VH,
Amendments to the Mether Teresa Women's ’Um'vversfit‘y Act, 1984,

(15, In section 20 of the Mother Teresa Women'’s University Act, 1084

; m the provise to clause (¢), for the
the following shall be substituted, namely :—

Provided that & member of the  Academic Committee who is nominated
& member of a particular electorate or body, or the holder of
ceage to be a' member of the: Academic Com-

, h he cease mber of that elec
 Body, or the holder of hat appaatmint, 28 the case ey bor e O
. __‘__);H et I '.ff,;f" DA ‘ R e o f, ' m‘ ) L
gkv',‘xpmm E H :il T LI S e RN ;“)'E ' [
) O“« A ’; ] ';fj':? E LA TP RO Y - ZET S EL ELEL QAR S

~“the date on which he eeases to be, & member of that electorate or body, or the -

9 of 1982

Tamil Nads
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A iment of 16. In secuon 23 of the 1984 Act, in the proviso. to c]ause (e), for *:he
JgSon 23 words “ Provided further that”, ‘the following shall be substituted; namely —_

u Prowded that a member of the Exeeutlvc Council who is nomins ed :

~or the holder, of that appointment, as the ¢ase may be :
Prowded further that ”. / B

PART 'VIII
Amendments to the Alagappa. Unworszty Act, 1985

referrcd Lo as the 1985 Act), for the first provise to cla.use (c), the folowmg
. proviso shall be substituted, namely :— :

e - ¢ Provided that a, member of the Senate who is élected or nomma.ted in . -
. 3 his capacity as, a member of a pa.rtlcular electorate or body, or the holder of
7 a particular appointment, shall cease to be a member of the Senate.from the

of that appomtment as the case may be n ,
18. In section 24 of the 1985 A¢t, in sub-section (2), in the proviso to

substituted, namely :—

g ‘“ Provided that a member of the Standing Committee on Academm
il Nadu AdRE . Affairs who is nominated in his capacity as, a member of a particular-clecto-
tof 1982, W rate or body, or the holder of a particular appointment,” shall ceasa to be a
E 3 ‘member of the Standing Committee on Academic Affairs from the dake en which
he ceases to be, ay member of that electorate or budy, or the holdes of that -
appointment, as thc case may be : , o

Provided further that ”,

’.f,{ o odmeat of 19. In section 25 of the 1985 Act, in the proviso to clause (e), fo1 the
nmn g5. words “ Provided further. that”, the followmg shall be substituted, namely :—

_ “Provided that a member of the Syndicate who is elected or nominated
in his capacity as, a member of a particular clectorate or body, or the holder
of a particular appointment, shall cease to be a member of the Syndicate from
the dute on which he ceases to bg, a member of that electorate or, oody, or the -
'holdcr of that appointment, as the case may be : N

Provided further that®. ‘ o 4 e
| PART IX, | |

Amendments to the _Ma(nonniam'am“Su-ndarandr University Act, 1998,

the following proviso shall be substituted, namely :—

. « Provided that a member of the Senate who is elected or nommated
in his capacity as, a member of a particular electoraté or body, or the holder

nil Nadu -4
t 15 of 1984

holder of that appointment, as thé case may be: *.

2. In section 22 of the 1990 Aet, in sub-section (‘b.mﬁe]mmto
c}:.::se\c‘ for the words “ Previded that ™, the followine dhall be substitated,

BETEY T — o
“ Provided that a a ¢ of the Sexdwmy \.mm-.&ahc
N Affairs who I elected ir  acity a3, a member of & perSeniar electoraie

or body. or the holder - .~ wular appomtnent shall cease to be & mcamibes

\

\ .

of a particular sppointment, shall cease to be a2 member of the Senate from - :
+he date on which he ceases to be, a me.uber of that electorate or. body. or the

¢ in his capacity as & member of a particular electorate or body, or the holder TR DR
g % of a particular appointment, ‘shall ¢ease to be a member of the Executive Couiteil s
A from the date on which he ceases to be, a member of thab electorate or body, gy g

date on which he ceases o be, & member of that electorate or body\, or tha holder -

clause (d), for the words “ Prov1ded further that *, the followmn dmll be o

17. In scction 21 o. the Alagappa Umversxty Act, 1985 (herem.a,ften Ta%l e?%%su‘“f} :

20. In section 19 of the Manonmaniam Sundaranan University Acf 1990 T;inﬂtl‘i*;‘;‘a Act
{(hereinafter referred to as the 1990 Act), for the first prov1so to clause (b, of 127
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‘section 23,

Removal of
doubts.

= DR

P gy i

" uf the Standing Committee on Academic, Affairs from the date on which he

. Amendment af

. date of the publication of this Act in the

romteammary —, =

* deases to be, a member of that electorate or'body, or the holder of that appoint-
- ment, 03 the case may be: ‘ .

Provided further that ”."

799, In section 23 of the 1990 Ac't;, in_the proviso to clause (e), for the
wordys * Provided that ”, the following shall ba substituted, namely :— :

: “ Provided that a member of the Syndicate who is elected or. nominated
in' his capacity as, a member of a particular electorate or body, or :che holder
of a particular appointment, shall cease to be a member of the Syndicat. from
.the date on which he ceases to be, a member of tha¥ electorate or body, or the
holder of that appointment, as the case may be :

Provided further that”.

PART X. .

%7 23, For the removal of doubts, it is hereby declared-that, notwithstanding
anything contained in any, law for-the time¢ being in force orin any, judgment,
¢cree or order of any court, every person who had been elected or nominated
to' the Senate, the Syndicate, the Academic Council, the Standing Committee
on Academic Affairs, the Academic Committez or the Executive Council, as
the case may be, of the Madurai-Kamaraj University, the Anna University,
the Bharathiar Universitv, the Bharathidasen University, the Tamil University,
the Mother Teresa “Women’s University, the Alagappa University or the

"-Manonmaniam Suadgranar University, as the case may be, in his capacity as,

a member of a particular ele¢torate or body, or the holder of a particular
appointment, and who hatl ceased to be, a member of that electorate or body,

- .or the holder of that appointment, but holding office as a member in any of .

the aforesaid authorities of the University concerned immediately before the
: . Tamil Nadu Government Qazette,
shall -cease .to be a member of that authority in the University concerned on
the date of the publication of this Act in the Tamil Naduy Government Gazelte.

(By gjrdexf of the Governor.)

: MD, ISMAIL,
S’ecre_tam/ to Govemment. Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 9th May 1997 and is hereby published for general

i information :—-
z ACT No. 27 OF 1997.

An Act further to amend the Tamil Unsversity Act, 1982,

BE it caacted by the Legislative Assembly of the State of Tamil Nadu in the Forty- .
eighth Year of the Republic of India as follows — .

1. (1) This Act may be called the Tamil University (Amendment) Act, 1997, Short title and
commence-

ment-
(2) It shall come into force at once.

2. In saction 11 of the Tamil University Act, 1982, in sub-section (1), for the Amendment «¢u

Nadu I
section 1i.

9 of 1982. expression ** The Minister in~charge of the portfolio of Bducation *, the sion
*The Minister in-charge of the portfolio of Tamil Develoament-Culture ™

shall be substituted.

(BY order oi lue Governor)

 AK. RAJAN,
Secretary to Government,
Law Department

Py

AA Group) 1V-2 (Ex) (2661 1a
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Short title and
- commence-
ment.

Amendment of
section 24.

Amendment of
section 25.

-

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 18th May 2003 and is hereby published for general information:--

ACT No. 20 OF 2003.
An Act further 1o amend the Tumil University Act, 1982,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fourth
Year of the Republic of India as follows:-- ’

1. (1) This Act may be called the Tamil University (Amendment) Act, 2003.

(2) It shall come into force at once.

2. (1) Section 24 of the Tamil University Act, 1982 (hereinafter referred to as the
principal Act), shall be renumbered as sub-section (1) of that section and in sub-section
(1) as so renumbered, the expression "for information" shall be omitted;

(2) After sub-section (1) as so renumbered. the following sub-section shall be
added, namely:--

"(2) On receipt of a copy of the annual report, the Government shall cause a
copy of such report together with their comments thereon to be laid before the Legislative
Assembly.".

3. In section 25 of the principal Act, after sub-section (3), the following sub-section
shall be added, namely:--

"(4) The Government shall cause the annual accounts and the audit report
together with their comments to be laid before the Legislative Assembly.".

(By order of the Governor)

A. KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.

Tamil Nadu!
9 of 1982

ke

iN
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The following Act of the Tamil Nadu Legislative Assembly received the gssent gf the
Governor on the 22nd May 2008 and is hereby published for general information.—

ACT No. 21 OF 2008.

An Act further to amend the Tamil University Act, 1982.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-ninth Year of the Republic of India as follows:—

1. (1) This Act may be caller' the Tamil University (Amendment) Act, 2008.

(2) 1t shall be deemed to have come into force on the 13th day of
February 2002.

2. In section 4 of the Tamil University Act, 1982 (hereinafter referred to as the
principal Act), after clause (11), the following clause shali be added, namely.—

“(12) to provide for instruction and training in such branches of learning as it
may determine and to provide for the advancement and dissemination of knowledge.”.

3. In section 4-A of the principal Act, after clause (1), the following clause shall
be inserted, namely:—

“(1-A) to hold examinations and to confer degrees on persons who shall have
pursued an approved course of study in the University.”. ’

4. Notwithstanding anything contained in the principal Act, the action of the University
in having provided instruction and training in such branches -of learning as it had
determined with effect on and from the 13th day of February 2002 under
clause (12) of section 2 of the principal Act, as added by this Act and in having held
examinations and in having conferred degrees, on persons who have pursued an approved
course of study in the University under clause (1-A) of section 4-A of the principal Act as
inserted by this Act, and anything done or any action taken by the University during the
period commencing on the 13th day of February 2002 and ending with the date of
publication of this Act in the Tamil Nadu Government Gazette shall be deemed to have
been validly done or taken under the principal Act us amended by this Act.

(By Order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

(AeGy .7

Short title and
cnhmmence-
ment.

Amendment of
section 4,

Amendment of
section 4-A.

Validation.
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Tamil Nadu
Act 9 of
1982.

Tamil Nadu
Ordinance

12 of 2012.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th November 2012 and is hereby published for general information:—

ACT No. 41 of 2012.

An Act further to amend the Tamil University Act, 1982.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil University (Amendment) Act, 2012.

(2) It shall be deemed
2nd day of August 2012.

to have come into force on the
2. In section 12 of the Tamil University Act, 1982 (hereinafter referred to as the
principal Act), in the third proviso to sub-section (3), for the expression “sixty-five

years”, the expression “seventy years” shall be substituted.
3. (1) The Tamil University (Amendment) Ordinance, 2012 is hereby repealed.
(2) Notwithstanding such repeal, anything done or any action taken under the

principal Act, as amended by the said Ordinance, shall be deemed to have been

done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 12.

Repeal and
saving.
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The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 9th January 2023 and
is hereby published for general information:—

ACT No. 1 OF 2023.
An Act further to amend the Tamil University Act, 1982.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the seventy-third year of the Republic of India as

follows:-
Short title and 1. (1) This Act may be called the Tamil University (Amendment)
commence- Act, 2022.
ment.
(2) It shall come into force at once.
Amendment of 2. In section 6 of the Tamil University Act, 1982, (hereinafter Tamil Nadu Act
section 6. referred to as the principal Act), in sub - section (1), in clause (a)the 9 of 1982.
expression “deaf-mute or suffering from leprosy” shall be omitted.
Amendment of 3. In section 39 of the principal Act, in sub-section (2), the
section 39. expression “or deaf-mute or suffers from leprosy” shall be omitted.

(By Order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.
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